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THE MINISTER OF DEFENCE PRO-
DUCTION IN THE MINISTRY OF DE-
FENCE (SHRI A. M. THOMAS) : Sir, on
behalf of Shri Y. B. Chavan, I beg to move:

"That in pursuance of clause (i) of sub-
section (1) of section 12 of the National
Cadet Corps Act, 1948 (31 of 1948), this
House do proceed to elect, in such manner
as the Chairman may direct, one member
from among the members of the House to
be a member of the Central Advisory
Committee for the National Cadet Corps for
a term of one year commencing from the
25th June, 1966."

The question was put and the motion was
adopted.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B.
BHAGAVATI) : Sir, on behalf of Shri Mehr
Chand Khanna, I beg to move:

"That in pursuance of clause (h) of sub-
section (2) of section 5 of the Delhi
Development Act, 1957 (61 of 1957), this
House do proceed to elect, in such manner
as the Chairman may direct, one member
from among the members of the House to
be a member of the Advisory Council of the
Delhi Development Authority."

The question was put and the motion was
adopted.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI B. S. MURTHY) : Sir, I
beg to move:—

"That in pursuance of clause 3(vii) (b) of
the Rules and Regulations of the
Tuberculosis Association of India, this
House do proceed to elect, in such manner
as the Chairman may direct, one member
from among the members of the House to
be a member of the Central Committee of
the Tuberculosis Association of India."

The question was put and the motion vat
adopted.
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MR. CHAIRMAN I have to inform
Members that the following dates have been
fixed for receiving nominations and for
holding elections, if necessary, to the (i)
Animal Welfare Board, (ii) Central Advisory
Committee for the National Cadet Corps, (iii)
Advisory Council of the Delhi Development
Authority, and (iv) Central Committee of the
Tuberculosis Association of India :—

1. Last date and 13th May, 1966—
time for receiving up to 3-00 p.m.
nominations.

2. Last date and 16th May, 1966— time for

withdra- up to 3-00 p.m. wal of
candidature.

3.Date and time 17 May 1966—bet-of

election. ween 3-00 p.m.
and 5-00 p.m.

4. Place of election Room No. 63, First
Floor, Parlia-
ment House, New
Delhi.

5. Method of elec- Proportional repre-

tion. sentation by

means of the single
transferable vote.

THE FINANCE BILL, 1966—Contd.

SHRI C. N. ANNADURAI (Madras) : Mr.
Chairman, Sir, whenever we from this side of
the House rise to offer our criticism on any of
the measures brought forward by the
Government, we do so with a kind of
hesitation and even with a tinge of frustration
because the sincere criticisms offered are not
only, for erroneous but extraneous reasons,
commandered from the other side of the House
as misrepresentation being profusely indulged
in. For instance, from this side of the House
when we question the rationale behind foreign
aid, Members of the ruling Party rise up to ask
whether any country can do without such aid.
They point out copious illustrations from the
history of the various countries to show that
most of the countries have relied upon foreign
aid. But, Sir, when we question the rationale
behind the aid growing in dimension, we do
not mean to say that no country should take
aid from any other country. We are concerned,
as responsible members of the society,
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about the nature, the volume, the velocity of
the aid taken and the use to which the aid is
being put to and our capacity for repayment
because when we question it, we question the
rationale behind the foreign aid. Whenever we
put forward that plea, Members from the
ruling side rise up to say that we are against
aid as a whole. We are not against aid as a
whole because in a world which is becoming
smaller and smaller, no country can live
without interdependence of another country.
Our purpose in questioning it is only to find
out whether the amount is being put to the best
use, whether we are developing our repayment
capacity, whether the creditor countries have
got implicit confidence in us whenever we
demand more and more aid.

Whenever we raise a point, especially about
the taxation measures, the Members of the
ruling party rise up to ask—one hon'ble
Member last evening asked—whether any
Government can live without taxes. It is too
elementary to be mentioned in this august
House. Nobody thinks that a welfare State or
even a police State can be run without taxes.
But when we question the measure of taxation,
we are concerned with the volume, the velo-
city and even the vindictiveness behind the
taxation measures. We have been pointing out
many a time that more and more indirect
taxation is being indulged in. The common
man is being taxed more and more. If sugar is
taxed, if kerosene is taxed, these things are
taxed to such an extent that the regressive
nature of indirect taxation has had its impact
on the life of the masses of this country, and
because of that we question the rationale of]
indirect taxation. Members of the ruling party
rise up to ask whether any Government can
function without taxation.

I understand, Mr. Chairman, that no
civilised Government should depend entirely
on taxation alone for its welfare measures. A
Government if it is to be called a welfare
Government, a progressive and mod:?m
Government, it should not crush the people
with taxation merely because they need more
and more money for expenditure. They should
prune that expenditure. There should be
priorities in that expenditure and they should
augment their resources not merely from new
taxes but
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from the revenues that have been promised by
the public sector. We have allotted A colossal
sum to the public sector and what is the
performance of the public sector ? Have we
realised the revenues expected of it ? When
you have failed woefully, miserably and
continuously in regard to the public sector,
robbing people, robbing Peter to pay Paul,
when you have indulged in more and more
taxation, we on this side of the House have got
a right to question your new taxation
proposals. That is why we are against your
new proposals in the Budget. When I say that
the Government should look to other sources
than taxation, I am referring not to loans,
because they have to be repaid. I refer to the
public sector revenues which we have not been
able to get. It is therefore that I say that the
taxation proposals of this Government are
more and more regressive leading to the
grinding poverty of the people. But they point
out that all this money that they take by way of
taxation is being spent for the welfare of the
people. As a matter of fact they have stated in
a very enthusiastic manner as follows :

"Since every plan must evoke popular
response if it is to be successful and rince
the ultimate objective of planned deve-
lopment is the improvement in the con-
ditions of living of the people, the invest-
ment on commodity production has to be
matched by allocation of adequate
resources to those activities which con-
stitute an investment in human resources."

I would like to ask Members of this House
through you, Mr. Chairman, to enlighter me
whether they have carried out thi; policy in
respect of human resources, whether they
have allotted enough money foi social
purposes so that the common mar may feel
that whatever he is paying by wa) of taxation,
he derives benefit from that Here it is further
stated :

"The Fourth Plan has, therefore, pro
vided for a much larger proportion o the
Plan outlay to the education, health water
supply and such other social ser vice
sectors."

Mr. Chairman, when I read this very en
thusiastic preamble, I read through the r<
port to find out how they have translate this
into action. It has been stated thi
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[Shri C. N. Annadurai.] Lhey have allotted
more and more money for education, health,
water supply, etc. I find from their
presentation that as far as health and water
supply is concerned, they have allotted and
spent something like Rs. 88.53 crores in 1965-
66 and they are now going to allot more and
more money for purposes like health and water
supply. This year they are providing Rs. 81.60
crores. Why should we have such enthusiastic
preambles when we cannot translate them into
action ? For housing and construction they
have allotted Rs. 33.56 crores previously and
this year they are allotting Rs. 25.08 crores.
For welfare of backward classes they have
allotted Rs. 29.34 crores last year and this year
they have progressed so much that they are
spending only Rs. 24.31 crores. For labour and
labour welfare they have spent Rs. 18.19
crores and now they are going to spend Rs.
17.20 crores. For rehabilitation they have
increased it slightly. Instead of Rs. 15 crores
they are spending Rs. 18 crores. Mr.
Chairman, I would here say that the increase is
inadequate if we take into consideration lakhs
and lakhs of repatriates that are now coming to
this country from Burma and Ceylon. As a
matter fact if this Government is interested in
rehabilitation, it will have at least to double the
amount because lakhs of people from Ceylon,
who can make this country bloom with
flowers, with fruits, with tea and coffee, if they
are to be rehabilitated, the amount that has
now been raised, i.e. Rs. 3 crores is quite
inadequate and at least it ought to be doubled.
On rural works they have spent Rs. 10 crores
last year and they have progressed so much
that they are now giving Rs. 8 crores. On the
whole on social services they spent Rs. 407
crores last time and now they arc spending Rs.
300 crores. Now I would request for your
permission, Mr. Chairman, to question the
necessity for such an enthusiastic preamble.
Maybe the preamble is written by one officer
and the chart is prepared by another officer
and the chart-preparing officer is not as en-
thusiastic as the preamble-preparing officer.
This is the sort of problem and this is the sort
of method that is adopted by the Government.
The amount of taxation that has been raised is
so colossal and the return to the people by way
of social ser-
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vices, health, education, etc. is so meagre that
I want to find out where all this money goes.
Of course, they say that they have got such an
advanced form of Government that more and
more money is to be spent on the
administrative machinery. They have promised
a sort of administrative reforms forgetting for
the moment that there are so many schemes in
the pigeonholes of the Government of India
wherein various administrative reforms have
been adumbrated. Let us hope that the new
Administrative Reforms Commission will be
more effective than the previous one. But we
should recognise this fact and Members of the
ruling party should admit their failure to
economise administrative expenditure. There
is not only multiplication of administrative
units but there are actual duplications of
administrative units.

Mr. Chairman, we know that the Gov-
ernment of India has got an official organ for
small-scale savings and they are spending a lot
of money over that. They are now saying that
the returns are adequate. I am not going into
that now. But when there is an official
organisation for small-scale savings, I would
like to be enlightened by the Government for
the necessity for this. It says :

"Thhe Saving Mobilisation Board was set
up as a Registered Society in 1964. The
objects of the Board inter alia are the
promotion of savings and investments in all
forms of small savings schemes of
Government, the Unit Trust of India and
selected Public Sector Undertakings. Grants
to the Saving Mobilisation Board will
amount to Rs. 55 lakhs this year and Rs. 65
lakhs next year based on the actual
requirements of the Board."

Now this is a sheer waste of money and
duplication of institutions. When the all-
powerful Government of India has got an
official wing for this purpose, what is the
necessity for a non-official body, though a
registered one, getting Rs. 55 lakhs and Rs. 65
crores as grants from the Government ? This
sort of wastage is everyday taking place and in
every field taking place in the Administration
of this Government. It is therefore that I say
that they should look to other sources than
taxation, especially the public sector
revenue. They
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should so prune their administrative ex-
penditure that multiplication and duplication
are put an end to.

1pPM.

Again, when we point out that the per-
formance of this Government is very poor, the
Members of the ruling party here and
elsewhere assume an air of amazement and
arrogate to themselves a professional tone and
ask us to remember that even Russia had to
wait for two decades and even three decades.
We ask them for an explanation for their
failure and not for an elementary lesson in
Russian history. We know Russia and we
know Russian history. To compare the time
taken by Russia for effecting improvements
with the time taken by India for economic
development, is something so ludicrous that it
is unworthy of being mentioned in this august
House. What was Russia after her revolution
and how was India when the flag was unfurled
at the Red Fort ? True it is that the British bled
us white. But this country was not left in an
uprooted state. Russia when it emerged from
the revolution was full of scars. The whole
faryard was devastated. Whole families were
uprooted and society was in the throes of]
panic and disorder. And from that her leaders,
the leaders of Russia, had to take the country
along the path of progress and they have
advanced and the time of plenty has become a
possibility for them.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : In fourteen years.

SHRI C. N. ANNADURAI: To compare
the number .of years taken by Russia for
development and  reaching  economic
achievement, with these eighteen years that we
have been taking is, to put it mildly, to insult
this House. You put Russia after the
revolution and India after her independence,
and I challenge the Members of the ruling
party to present the comparative pictures of
these two situations before any august House
and await the verdict of that august assembly.
In 1947 when independence was granted to
India, India was not in the same situation, in a
similar situation or in an identical situation
that Russia was in after the revolution.
Another point is that the process and the
method of development in the -eighteenth
century were different from those of the
nineteenth century and different from the
twentieth.
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In between technological and scientific
achievements have gathered such momentum
that if it took 20 years in the eighteenth
century to attain a level of economic
development it ought to be possible in the
twentieth century to attain that level of
development in five years. Russia did not have
at that time all this technology and science.
What is needed in the modern age is a correct
appraisal and a correct application of modern
technology and scientific achievements. But
what Russia had to do at that time was not the
application of science and technology but the
very unfolding of technology and science. To
compare that Russia with the present-day India
is something ludicrous. If 1 give a fine
typewriter to my young son and ask him to
prepare a draft and if he takes two hours, well,
naturally I get irritated and ask him, "How is it
you are so sluggish ?" And if my son were to
retort and say, "Grandfather took a whole day
to prepare a draft", is he being impertinent or
is he being foolish ? Because his grandfather
did not have a fine typewriter, he had to
prepare a parchment, he had to sharpen his
quill. All this he had to do and so he took a
whole day to prepare the draft. But here I have
given my son a fine typewriter. The modern
age has given to present-day India a fine
typewriter and if you do not know the
keyboard and the key system, who is to blame
if you take such a long time and if you make
such a Juggish motion ? Of course you say you
are moving. Yes, even a snail says it is
moving. All except mountains and trees,
move, even insects move. But if in spite of the
application of science, in spite of the
application of modern technology and the
large amounts of taxes collected and the
colossal amounts of aid you have got, if the
progress is not there, then we are bound to
point that out. When we point it out then they
say we are biassed and therefore we criticise
ihe Government. But here, Mr. Chairman, is
the finding of not a competitive body but a
competent body. They may say that we on this
side are a competitive body and they may not
take our criticism. But here is the finding of a
competent body. The team of the United
Nations Organisation have said that the rate of
growth of the Indian economy was the lowest
in Asia, and yet they assume an air of affront
and say we question their
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[Shri C. N. Annadurai.] achievements. But
here is the United Nations Organisation's
research team saying that the rate of growth of
th* Indian economy was the lowest in Asia. At
least they can give credit to the research team
of the U.N. for having a rudimentary
knowledge of economic systems. They say
that the most unfortunate aspect of India's
economic performance for the last decade is
that it has been uniformly poor in every major
sector of economic activity, including
agriculture and manufactures. Rich indeed,
Mr. Chairman, are the phrases that are given to
us in tribute. We are uniformly poor in every
major sector and with the sole exception of
Indonesia India finds herself at the lowest rung
of the ladder of economic performance in
Asia. But the Members of the ruling party will
rush up to the top of the ladder and shout at the
top of their voice and say, "We have
progressed." But here the UNO's research
team has come to this finding that we are at
the lowest rung of the ladder of economic
performance in Asia, not only in overall terms
but in each sector. Evidently capital has been
possibly mis-invested and wastefully utilised
and with excessive Government expenditure
this has resulted in inflation. This coupled with
the other factors has begun to act as a drag on
the economy affecting growth adversely. What
says the ruling party to this finding? It does
not come from any disgruntled politician. It
does not come from the opposition party. They
are obstinate. But it comes from the research
team of the U.N. Of course, it is a lame excuse
when they say that the rate of growth is slow
because we do not have technical assistance,
that we do not have the proper know-how. But
the World Bank team dispels even that
illusion. The World Bank team says that India
does not lack technical know-how, hard work
or even the necessary finance but suffers from
poor husbanding of available resources.
Whatever may be the defect of Indian society,
Mr. Chairman, we are considered to be very
good husbands but this Government is charged
with this heinous crime of poor husbanding of
available resources. The team goes on :

"Priorities are lop-sided; e.g,, big irri-
gation projects are preferred to ihe much-
needed fertilizer plants. Even the minimum
land reforms have not been
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implemented. Legislation is passed but no
real effort is taken for implementation."

And for this 1 know the members of the ruling
party have got another answer : the Americans
and American-tutored people are always
prejudiced against us and therefore they are
passing such uncharitable remarks. I hare got,
Mr. Chairman, finer colours to offer. Here is a
stricture from the Soviet side. A Soviet team
has written :

"The policy of becoming self-sufficient
in too many lines at the same time has
backfired. The number of big projects
undertaken to become independent of
imports is very large. If it had concentrated
on a few schemes and completed them with
maintenance requirements the results would
have been far more rewarding. They would
have maximised production; there would
have been adequate returns and the public
sector would have gained prestige."

Mr. Chairman, I have summoned, to defend
me, economic experts, the United Nations
Organisation and the World Bank and if the
Government is not satisfied with all these
strictures I would present them some home-
made toffee too. Here is the Congress
Minister, Mr. Sanjiva Reddy. H» has said
recently that problems like food deficit and
fertilizer scarcity were the result of defective
planning and lack of a realistic approach by
the Planning Commission; there should be a
radical change in the approach towards the
country's problems by the Planning
Commission. I think that the cup ought to
have been full by this time and is it any
wonder, and is it justifiable that we should be
brought to the guillotine if we present all this
criticism in our own humble way ? And what
right has this Government to demand more
and more taxes when their performance is of
such a low order'? Therefore it is that I think
that this Government after having taxed the
people so much have not given proper returns
or proper accounts to the nation. Therefore 1
think I cannot be a party—of course I realise
that I do not have the power to stop it but I
cannot be a party— to abet a crime of
allocating colossal sums to this inefficient,
unrealistic, unresponsive and undemocratic
Government that is being carried on but
whatever may be the cri-



1061 Finance [ 11 MAY

ticism that is offered on this side, they have
got their numbers and their logic is merely
based on numbers. Therefore, Mr. Chairman,
offering these criticisms, we have to go to the
other forum and get justice from the only
source, the first source, the primary source, the
public, and, Mr. Chairman, we are confident
of getting a proper verdict.

Thank you.

SHRI NAND K1SHORE BHATT (Madhya
Pradesh) : Mr. Chairman, I congratulate the
Finance Minister for showing regard to the
lower income group* by giving income-tax
relief at that level.

[THE DEPUIY CHAIRMAN in the Chair.]

He has given evidenve of an open mind by
promising reconsideration of the Gold Control
Order. Though not a substantial relief, I feel
encouraged by this to make some suggestions
for his consideration.

Madam, the first and foremost thine
necessary in a developing economy is that
there should be stabilisation of prices. In the
absence of stabilised prices the wage earners
and the salaried class are the worst hit. They
are passing through many hardships; their real
wages have gone down and their purchasing
power has decreased very much. Madam
Deputy Chairman, the question of wage policy
cannot be considered in isolation. It has got to
the linked up with prices. When prices rise
there is a demand for dearness allowance and
no sooner is the dearness allowance announc-
ed, even before it goes into the pockets of the
wage earners—there is a price rise again. Thus
we find ourselves in a vicious circle and often
this rise in prices is out of all proportions.
Therefore, the linking of dearness allowance
with the price line has to be both direct and
immediate. We should get it linked up with a
realistically assessed cost of living index and
not with a notionally assessed index.

Madam Deputy Chairman, since we do not
have stability in prices in our developing
economy there is bound to be a good deal of
inflation. Every possible step has, therefore, to
be taken by the Government to guarantee at
least the minimum supply
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and equitable distribution of essential com-
modities at adequately subsidised rates. This
subsidy, you will find, is not a wasteful
expenditure but it is really an investment in
development. It is of fundamental importance
in our development programmes and it is
bound to help in building up the morale of the
people and in imaking them work harder fo(r
speedier achievement of higher production
targets. In a democracy, as against a
totalitarian regime, we have to boost up the
morale of the people and to keep them in
proper spirit. We remember that in Russia
immediately after the Second World War there
were large bread-queues but in a democracy
we cannot afford to have such queues. We
have to ensure sufficient supplies of essential
commodities to the common man. In a
totalitarian regime these queues and the
discontent and dissatisfaction of the people
can be controlled by force but in a democratic
set-up we have to take the common man with
us, because in the absence of that it will be
difficult for us 10 enthuse him to work for our
plans and development projects.

In this connection I would submit that every
possible step has to be taken to promote
agriculture as an industry. So far we have not
been treating it as an industry, we have been
treating it something like an ordinary routine.
Just as we give protection to industries, we
have to treat agriculture also on the same
footing. Lack of agricultural development has
told upon the country; gradually the time has
come when the tiller has to be properly
recognised. Absentee landlordism has got to
be stopped. A man may be owning the land
but it is the labourer who tills the land while
all the profits out of the crop are reaped by the
landlord who may not even know where his
land is. So the time has come when land
should be given to the tiller and incentives
should also be given to him. These can be in
the form of loans because if the tiller does not
have the money he cannot produce. So he
should be provided with loans on easy
instalments and on a nominal rate of interest.
Loans repayable in a reasonable period of
time should be given to him so that he could
become a real producer. That will be a proper
incentive for him. Now, fair price to the
producer has always been a problem. Steps
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[Shri Nand Kishore Bhatt]

have to be taken by the Government to ensure
adequate return to the farmer. Then again, of
late we find in the country a tendency on the
part of the agriculturists to go in for cash crops
in preference to food crops. This, Madam
Deputy Chairman, has got to be regulated and
without regulation 1 am afraid it will be
difficult for us to achieve our targets in respect
of the production of foodgrains. We also
require another positive measure, a network of
good service co-operatives. Unless we
improve the working of the co-operative
societies and the co-operative movement by
toning up the administration of the societies,
we will not succeed in building up a strong
and extensive cooperative movement.

Now, too much emphasis has been laid on
physical inputs. It is no doubt true that water
has to be supplied for agricultural purposes,
quality seeds have to be provided, fertilizers
have to be given and pesticides also have to be
supplied. All these have, no doubt, to be
liberally supplied and their importance is not
underrated but what is lacking essentially is
sound scientific and businesslike organisation
of agriculture. I would urge upon the House
that we should promote agricultural farms in
public sector. For example, we have got a
showpiece at Suratgarh in Rajasthan. It is a
1,000 acre farm. Would it not be desirable that
we should have 1,000 acre farms spread all
over the country, so that, on the one hand, we
will be able to push up our agricultural
production and, on the other hand, we will be
able to build up buffer stocks ? Today for
building up buffer stocks we largely depend
on the foodgrains imported from abroad. If we
take to the opening of such big agricultural
farms in public sector, it would be possible for
us to boost up agricultural production and at
the same time, build up our own buffer stocks.

Today we are passing through a very
dangerous situation and that is our food
scarcity. This scarcity has been of an un-
precedented magnitude. It has been found that
full and proper facts are seldom disclosed. It is
relieving to note that our Food Minister has
started undertaking & tour of all food scarcity
areas. A bureaucratic approach to these
problems will not
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help. Our bureaucracy today are prisoners of
their own euphemistic phraseology. This leads
to self-deception. It is, therefore, necessary
that steps should be taken to provide relief
work on a large scale. We should start relief
works in all these areas. The problem also
exists of transporting foodgrains from the
ports to scarcity areas which requires to be
tackled on a priority basis.

I come from a State which has been a
surplus State all through. But, this time we in
Madhya Pradesh are passing through a very
bad time due to failure of monsoon and
consequent scarcity of foodgrains. Our crops
have failed and the State is in a very bad
condition on the food front. There was a time
when we were supplying food to others, but
today we are finding it difficult to meet even
our own requirements. In my State, there is a
sizable section of people who are known as
tribal people. They are no doubt poor, but they
are self-respecting people. If their self-respect
could be properly harnessed, if we could give
them credit facilities, if Government could
organise relief work for the affected people,
then not only will they be able to retain their
self-respect, but the country as a whole will
also be benefited. It is, therefore, desirable that
the Government should train the tribal people
in technical services, so that we could build up
the much needed infra-structure for the tribal
economy. We could have properly dug wells
and tanks and well-designed roads with the
help of these tribal people. What I wish to
submit is that under no circumstances should
human labour be allowed to go waste.

I would like to draw the attention of the
House to the Industrial Policy Resolution,
which we adopted in 1948, and revised in
1956. In this Industrial Policy Resolution the
Government had stated, that in respect of key
industries the Government would themselves
launch new undertaking i.e. in the public
sector. 1 want to ask a simple question : Is
agriculture not a key industry, on which
depends the life of millions of people ? So, is
it not necessary that they should be given all
possible facilities ? The Government has a
responsibility for promoting, assisting and
regulating the development of agriculture as
an industry, so that we can achieve our
objective.
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Unemployment is another major problem,
which has been troubling the people of this
country. At the beginning of the First Five
Year Plan 5.3 million people were
unemployed. By the beginning of the Second
Plan we had another 10 million new entrants.
So, round about IS million jobs ought to have
been provided. During the Second Plan period
new entrants were 10 million. The total comes
to nearly 26 million. Out of that, the
employment generated is for 14 million only.
Under planned development it is necessary to
launch a more massive attack on the problem.

Agricultural labour is an important sector
and I could have dwelt at length with their
problems. 1 would like to submit that at least
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the findings of the Agriculture Enquiry
Committees  should be  given due
consideration. The role of agricultural labour
in the development of our economy has been
completely overlooked. In this connection, I
would like to draw the attention of the House
to the statesmanship shown by our present
Labour Minister, who was the first Labour
Minister of independent India. It was he who
first sponsored the Minimum Wages Act for
agricultural labour. Now that he is back in the
saddle, I am sure, he will pursue his interest
more zealously.

We are talking of productivity. I want to
draw the attention of the House to the problem
of defence workers. The defence workers
stood like a rock at a time when the country
was faced with the Indo-Paki-stan conflict.
The working conditions of these people are
bad. Their scales of pay are not good. It is
high time that a third Pay Commission was
appointed to go into the service conditions of]
these people.

T would also like to suggest that maximum
attention should be given to small savings. It
serves multiple purposes. It gives personal
security and offsets inflation. I would like to
make a reference to the compulsory deposit
scheme. This is a scheme by which the
commoa man would have been given an
opportunity to show that he 1is also
contributing something towards  the
development of the country.
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Similarly, about unaccounted money, I only
want to make one suggestion. So many
concessions are shown to them. 1 would
submit that people having unaccounted money
may be allowed to invest in the housing
programme and thus help in solving the
housing problem and in creating social assets.

SHRI S. S. VASAN (Madras) : Madam
Deputy Chairman, I am a humble Member of
this House in the sense that I have not spoken
a word in the last two years that I have been a
Member of this House. On the days that I have
been present I was wanting more to listen than
to speak. But,, of late, on hearing the debates
in the House my mind got exercised on our
political ideologies and how we understand
them. The other day, my friend, the hon.
Member on the other side, said :

'"The Congress had adopted a policy of
democratic  socialism. The word 'de-
mocracy' was to hoodwink America and the
word 'socialism' was to hoodwink Russia. It
was a double-faced shameful policy."

If this is a shameful policy, I say this
country has been carrying on this shameful
policy for the last sixteen years. If mighty
nations like America and Russia are being
hoodwinked by the Congress, then, the
Congress has been successfully hoodwinking
them for the last sixteen years and it requires
to be congratulated. The fact of the matter is
that some people, on account of personal and
political differences, have either forgotten or
have not reminded themselves about the basic
concepts of life embodied in our very Con-
stitution sixteen years ago. Part Il and Part IV
of our Constitution tell us about the rights and
responsibilities of both the individual and the
State and these two Parts of the Constitution
put together proclaim nothing else but
democratic socialism. Our solemn resolution
while constituting ourselves into a Democratic
Republic speaks eloquently about only one
thing, and that is democratic socialism. Demo-
cratic socialism was not introduced in Jaipur
or in Bhubaneshwar or in Avadi for that
matter. In these places the Congress was only
strengtheniag and clarifying its own mind
about the policy already hid down in our
Constitution. This being 10,
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[ Shri S. S. Vasan.] I am very sorry that my
friend on the other side should speak of this
policy as a shameful policy.

Madam Deputy Chairman, while I am on
this, my mind also dwells on another aspect of]
the question. While we are talking of]
democratic socialism, some people light-
heartedly speak of a socialist democracy.
Madam, how can there be a qualification for
democracy ? Democracy is supreme and
complete. Just as there cannc: be a Communist
democracy, there cannot be a socialist
democracy or a capitalist democracy.
Democracy in our country will not and cannot
admit of any adjective except the one and only
adjective, parliamentary, because Parliament
also is only a democratic body. This being so,
the society that we want to build up can be
achieved only through democratic means.
Therefore, we have termed it democratic
socialism, and this will remain so as long as
our Constitution remains.

Madam, if only our basic concept of all our
social and economic ideals and actions thereon
are understood by all people, then there can
only be two political parties functioning in our
country, one to keep vigilance over the other,
in promoting democratic socialism, and this
way alone lies our speedier progress, and that
we all want and not multiplication of political
parties.

Thank you.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at thirty-three minutes past
one of the Clock.

The House reassembled after lunch at half-
past two of the clock, the VICE CHAIRMAN
(SHRI AKBAR ALI KHAN) in the Chair.
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SHRI S. N. MISHRA (Bihar) : Mr. Vice-
Chairman, Sir, this Finance Bill, to my mind,
is a child of late birth. At least by seven or
eight months, I should think, the birth of this
child has been delayed. In fact, it should have
come in the midst of the Indo-Pak conflict,
when the enthusiasm of the people was at its
peak, in the form of a second supplementary
Budget. Had it been done like that, I think the
economy today would have been in a much
better shape. But our Government, it seems to
me, has still to learn the art of taking the flood
at its tide, and we have missed another good
chance, another good opportunity.

Mr. Vice-Chairman, you probably know
what a huge dose of deficit financing had to
be undertaken during the course of the last
year, may be for a very legitimate kind of
expenditure that had to be incurred. But if we
had the second Supplementary Budget—and
probably the fare of taxation could not have
been less, as the people would have been
prepared! for it, this amount of deficit
financing would not have been necessary at
all. I must emphasise that this deficit
financing undertaken during the course of the
last year bids fair to constitute a serious threat
to the prices in the coming months.
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Secondly, this Budget of 1966-67 could
have brought in further additional resources
and that could have practically settled the
question of resource mobilisation for the
Fourth Five Year Plan. This morning's
newspaper gave us a very shocking news that
the size of the Fourh Five Year Plan might
suffer a further truncation because of lack of
internal resources. Now, if the Government
had a.ted with a little forethought, I think it
would not have been confronted with any
difficulty with regard to resource mobilisation
for the Fourth Five Year Plan. I may also say
that today we would not have witnessed the
tragedy of the first annual Plan of the Fourth
Five Year Plan which has got a lesser outlay
than the outlay in the last year of the Third
Five Year Plan.

So from all these points of view, I do think
that the Government had missed a great
chance of capitalising on the upsurge of the
public sentiment and enthusiasm in the wake
of the Indo-Pak conflict.

Even as it is, | must say that the Budget is a
clear, unmistakable proof of the vitality and
recupera'ive strength of the economy that has
been built over the course of the last fifteen
years of planning.

We have had, as you know, Mr. Vice-
Chairman, one of the worst droughts in our
history and there has been a drop of about 12
to 13 million tonnes in our foodgrains
production. We have had a sizeable decline in
the industrial production. There has also been
a pause in foreign aid throwing out of gear
much of our investment and production
programme. And so it may well be that there
is a decline in the national income during the
last year.

Sir, in spite of all this, this Finance Bill
registers an additional revenue of Rs. 90
crores or so. And if we view it in the context
of the Supplementary Budget which had
preceded it about eight or nine months back
we would feel truly proud of the economy and
its resilience. In spite of its weaknesses—and
there are quite a few which have shown up
during the course of the last few months—I
dare say that this economy could stand any
scrutiny or pressures, internal or external. It
would indeed be a sad day if these pressures
were allowed to change the course or
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momentum of our economy. Nevertheless,

1 must say that a sense of crisis is sought
to be created about this economy, and to
this the contribution of the Government
spokesmen has been of no small order.

Mr. Vice-Chairman, you will remember
that first we threw up our hands in despair and
said that we could not have the Fourth Five
Year Plan unless there was an assurance of
foreign aid from certain quarters. You find a
strange spectacle now in the country. There is
the Planning Commission but there is no
planning. There is the Planning Minister but
there is Parliament minus planning. I can
hardly recall any occasion during the course
of the last
2 or 3 years when we have had any chance
to discuss planning in this august House.

Then again we began crying aloud about
our food deficit. We said we could not tide
over the food situation unless there was a
sizable aid in respect of food. This has been
followed by trips and tours.

All this has contributed to a posture of 'he
country which is too tempting for any foreign
interests not to push us about. Naturally we
find that foreign economic interests see an
ideal opportunity in the present situation to
exploit our difficulties and to force us to
change our social and economic policies.

My submission is that the Government,
with a little more toughness in its demeanour,
with a little more grit and determination and a
little more awareness of the sacrifice and hard
work the people of the country are capable of
putting in, could have discouraged any efforts,
external or internal, to exploit our difficulties.
But this is a course which apparently did not
appeal to the Government.

I think it is necessary in this context for me
to refer to the controversy about foreign aid.
Hardly any one in his senses seems to be
against foreign aid, but the overjealous
protagonists of foreign aid have tried to put
the whole controversy in a wrong perspective
and focus. What is being currently debated, to
my mind, is a very healthy thing and it doss
credit to the country and to the great
democratic society which we have. The point
that is being debated is not whether foreign
aid
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is necessary or desirable but whether the new
terms and conditions that are being attached to
foreign aid would not jeopardise our values and
attempts to build up economic self-reliance and
economic independence and ultimately whether
it would not threaten the defence of our
country. Whether it is the fertiliser deal, the
Indo-U.S. Foundation, I would like the House
to judge it on this touchstone. And let us all
remember that self-reliance would not be
achieved as a goal unless it is used as a means
at every stage. Self-reliance is not a thing
which would come to us on a particular day
suddenly. For that we will have to use self-
reliance as a means at every stage. Therefore |
would like the House to remember that if the
Indo-Pakistan conflict and its aftermath have
taught us anything, it is this that our de-
pendence on foreign aid is becoming not only
considerable but it is becoming almost absolute
and dangerous. Therefore the country wants to
know from the Finance Minister how far we
are from the goal of economic self-reliance or
economic independence.

My own feeling is that it has been dis-
astrous not to have prepared the Fourth Plan
according to schedule and on alternative
assumptions with regard to foreign aid. Had
we done that and told the world that if foreign
aid in a reasonable measure is available to us,
well and good, but if it is not available, we
shall stretch ourselves to the utmost and cling
with the skin of our teeth to the cause of
independent development, [ think, things
would have been completely different.

Now, Sir, it appears to me that the Finance
Bill is too much centred on the routine
problems of the day and it has not much
thought to spare for the long-term economic
and social objectives of our de-velopment. In
fact, if you consider it in terms of the twin
problems of defence and development, you
would not find much justification for what
has come to be characterised by some as a
formidable fare. The annual Plan for 1966-67,
as I have already told the House, is of a lesser
order than of 1965-66 and, again, there has
not been a substantial increase in the defence
outlay. Even in respect of the most serious
and urgent problem of rising prices the
Budget does not seem to have much con-
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cern—I would like to dwell on this subject
at some length because this is the one
problem which is very much exercising the
minds of the people of this country—and
shis, Mr. Vice-Chairman, in spite of the
fact that a huge dose of deficit financing
was undertaken during the last year fol-
lowed by a very serious food deficit in our
country. As I told the House in the very
beginning, this might exert pressure on the
prices in the coming months and, I am
afraid, that this Finance Bill, because it has
failed to mop up the surplus purchasing
power of the people to the desired extent,
would be characterised as a serious failure
in this respect. However, let me hope that
it is not going to be so and there might
happen something during this period which
might help us to tide over the difficulty.

First, Sir, let me say that the deficit finan-
cing undertaken last year, when it was ex-
pected that there would be a sizable surplus,
was of theo rder of Rs. 377.32 crores be-
tween 27-3-1965 and 25-3-1966. If we add
o that Rs. 70.82 crores, the order of deficit
financing undertaken during the period bet-
ween 26-3-1966 and 1-4-1966, it would
come to Rs. 448 crores. And let the House
re-‘er thai this is the largest of its kind— or
probably the second largest of its kind
during the recent economic history of India.
As against the orrinal estimate of only Rs.
550 crores of deficit financing, the Govern-
ment draft on the Reserve Bank of India
would be of the order of Rs. 1,166 crores
during the Third Plan. Now this should have
made us use our fiscal instrument more pur-
posefully in regard to private investments.
But there is no private sector plan in 1966-
67. We have got the annual plan for 1966-
67 for the public sector but we do not have
iny private sector plan for 1966-67. There-
fore we cannot say whether the private sec-
tor would exceed the plan estimates or not.
a point at which we might apply curb of a
certain character.

We also could have expected the Finance
Minister to curb non-essential consumption
so as to break the back of inflation. Further

should have been no uncovered gap
during 1966-
67.

The Finance Minister does not seem to
have bestowed much thought on this matter.
Instead, he has taken certain steps which. 1
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[Shri S. N. Mishra.J am afraid, are bound to
feed the flame of inflation. I shall give you a
catalogue of the steps taken by the Finance
Minister which are going to feed the flame of]
inflation. Firstly, he has provided for larger|
dividend distribution through the liberalisation
of the Dividend Tax and the abolition of the
tax on bonus issues. This is bound to
discourage plough-back and so this does not
fit in with the claim that this Budget is
production-oriented. Secondly, the inter-State
sales-tax might raise the price of some
essential commodities. Thirdly the duties on
cloth, sugar and kliandsari might tend to raise
the cost of living. And then, even this annuity
deposit scheme of which I have never been
terribly enamoured, has been liberalised. I
have indeed been one of the most enthusiastic
advocates of the CDS, Compulsory Deposit
Scheme, and I think it was a disaster that it
was taken away two years back. However, this
liberalisation of the annuity deposit scheme
also does not point to any intention on the part
of the Government that it is very serious about
the rise in the prices. Even the drive, Mr.
Vice-Chairman, to unearth black money seems
to have slackened. As you know, this black
money has been playing havoc with the prices.
And lastly, the abolition of the Expenditure
Tax also certainly is not going to curb
inflation. So there is hardly anything hero in
the Budget can be called anti-inflationary or
disinflationary.

Many hon. Members have already pointed
out to the rising expenditure on administrative
services. This should certainly have claimed
the attention of the Finance Minister if he
wanted to curb non-essential governmental
expenditure. This has been rising at the rate of
more than 12.5 per cent per annum. Probably
last year it might have come up to the
neighbourhood of 15 per cent. It is very
important that both from the point of view of
curbing inflationary pressures and for resource
mobilisation for the Fourth Plan the rate of
increase in expenditure on the administrative
services should be limited to 5 per cent per
annum and nothing more. Similarly the non-
Plan expenditure on revenue account should
not be allowed to exceed 3.5 per cent per
annum. Last year it increased by 15 per cent.
This does not augur well for the Fourth Five
Year Plan. In this context 1 would urge that
an Economy Commis-
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sion” on the lines suggested by the Taxation
Inquiry Commission should be appointed to
go into the whole matter of the Expenditure on
administrative services.

Now I have a few more points which I
consider to be of some importance (Time bell
rings). I have hardly taken 10 or 12 minutes.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have taken 20
minutes. You were called at Ave minutes to
three.

SHRI S. N. MISHRA : If you could kindly
allow me a few more minutes, I will touch on
a few more points. You know, Sir, Budgets in
these days are not like modern ladies basking
on the beach in bikinis. They are like
Victorian ladies draped in many folds of
garment.

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh) : Why all these remarks
now ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No interruptions, please. Come
to the point.

SHRI S. N. MISHRA : I am not saying that
about any particular persons. I am saying
about Budgets that

A point is generally made, Mr. Vice-
Chairman, that unlsss concessions or reliefs of
a large nature are granted, there cannot be
increase in production, This is a point with
which I would like to deal some what fully. It
must be clearly understood that what is
standing in the way of industrial production is
more physical than fiscal in character. So
these concessions and reliefs which are being
advocated by certain quarters seem to be
somewhat irrelevant. The utility of fiscal
incentives is bound to be severely limited in
the context of the physical shortages and
limitations. If real resources remain static and
investment is sought to be artificially sti-
mulated, the effect is bound to be inflationary.
Moreover, investment in financial terms seems
to have exceeded the Plan estimates, the Plan
estimates for the Third Plan, I mean. And if
the official view about large scale evasion and
unaccounted, money is correct, one does not
know how taxation can act as a disincentive.
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What however has been a matter of genuine
complaint by the private sector is the credit
squeeze, and this is indeed one of the
important things which seem to have escaped
our attention. For the Third Plan period, the
banks' draft on the Reserve Bank has been
only of the order of Rs. 7.59 crores. The
Scheduled Banks' draft was negative to the
extent of Rs. 5591 crores. The State
Cooperative Banks also had drawn less than
what had been envisaged. They had drawn
only Rs. 63.5 crores as against Rs. 200 crores
that had been envisage!. As against this, the
total Government draft on the banks has been
of the order of Rs. 413 crores. This was
originally estimated to be somewhat between
Rs. 175 crores and Rs. 225 crores in the Third
Plan period. Instead, it has been Rs. 413
crores. The total Government draft on the
banking system has been of the order of Rs.
1,580 crores. And during this period, Mr.
Vice-Chairman, you will remember that the
money supply increased by 1,700 crores. That
represented an increase of the order of 60 per
cent over the last level. Thus, of this increase
in the money supply, a large amount, almost
the entire amount, has been due to the
Government's draft on the banking system.
Consequently, some distress in the private
industrial sector has been caused, and it is
possible production might have been affected.
So the obvious policy dictated by the
experience of last year is to liberalise credit on
a selective basis for productive enterprises and
to try to reduce the Government's draft on the
banking system.

Let me examine next for a few minutes the
Finance Bill from the point of view of
socialist advance to which we are pledged. ||
am afraid the position has not been quite
satisfactory in this respect.

THE VICE-CHAIRMAN (SHRI AKBAR|
ALI KHAN) : Only two more minutes.

SHRI S. N. MrSHRA : If you will kindly|
give me three mors minutes, I will have done.
This is a very important aspect of the Finance|
Bill which should interest the House and I
would request the House for its indulgence|
particularly when I deal with this matter. I am|
afraid the structural and institutional
tendencies of the fiscal system are not in|
keeping with our social 52RS/66—6

[ 11 MAY 1966 ]

Bill, 1966 1090

objective. No doubt the structure that is
steadily emerging is more and more simple,
more and more rational and more and more
integrated. Bot time is being achieved, 1 must
emphasise, at the cost of progressi-vity and at
the cost of the social objective As long as the
private agency remains a major instrument of
industrial development, the redistributive ethos
of our taxation will have to be strengthened.
The countervailing or corrective mechanism in
the fiscal system seems to be eroding fast, and
this must cause the House considerable con-
cern. So we find that there has been ;>
weakening of the redistributive measures like
the Wealth Tax, the Gift Tax, the Capital
Gains Tax, etc. Taxation, Mr. Vice-Chairman,
has never been a redistributive force of any
considerable consequence in this country
except with the salary earning class,
particularly because of tax evasion. Now this
taxation structure further loses its potency as
an instrument for radical change. In fact, there
has been a steady dilution of the socialist
content of the taxation structure during the
course of the last few years. I have no doubt
that this is going to create increasingly greater
built-in tendency which will increase the
economic inequalities in our society.

Today, Mr. Vice-Chairman, you find that
the Expenditure Tax is abolished. For what
reason has that been done ? They sny that the
yield has been too scanty and also the
administrative resources which were spent
were proportioaately toe large. But you may
take the same view with regard to the Wealth
Tax and the Estate Duty and the Gift Tax.
Who knows you will not do that tomorrow ?
And even thit Expenditure Tax, as you know,
has been imposed twice and abolished twice.
So I consider it to be the Deogiri of taxation
recalling that famous Rulers' whims end
caprices. Probably that has been the case with
regard to this tax.

So if these taxes which are of a redistri-
butive character had been producing very poor
results, what should have been the reaction of
the Finance Minister? He should have asked
himself whether it is so because the machinery
has been deficient, whether the required skill
has been lacking,
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whether the persons responsible for collecting
these taxes have been lacking the necessary
outlook; what has been the reason for this ?
Therefore I would particularly plead, that to
go into the redistributive character of our
taxation there should be a Commission and
this Commission should place before the
House the reasons why these taxes have not
been producing the desired results.

Only one word more and that is with regard
to liberalisation which seems to be the most
fashionable word at the present moment. I
would like to warn the Government that this
liberalisation should be undertaken with great
care. We found that only two days ago in this
House an announcement was made with
regard to the de-scheduling of industries and
12 industries were mentioned in the first
instance. I have not gone into this matter to the
extent necessary. But I would say that the
Industries (Development and Regulation) Act
has certain very important objectives before it
and they relate firstly to location, secondly to
protection of small-scale industries and thirdly
to the prevention of concentration of economic
power. So if you are going in for liberalisation
and for de-scheduling of industries, you must
not lose, sight of these important objectives
implied in the Industries (Development and
Regulation) Act. With these words I would
like the Finance Minister to consider some of
the important points which I have mentioned
in this connection. Thank you.
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o Jfgr |« @lvw wrew 97 E e
EIERECEC L a AT o EA 101}
T AEAT (97 3 T A1 i 317 w7 72
7 M7 W 0T E, IaEr 17El 38
a1 TF AT A S ¥ OTE 6
BIAAT AE ) (AT TR 2| THAavg Al
qV qEw OE TN E A AR AT AT
adar wifgs 7 g3 Hew § A4q1
AT "l 0 99 w7 @ . diE
AW SEAT & AT AAT AT A D
HIT A ATA AR GHAT T AT AR
o fomar a9] for &, =8an 9 90
F=aT 957 AT 8 39 97 50 § 100
Bo dF GIAT | A AT (gEA
T FVRIT &I AT g | %7 (TeA (5l
T W EEE T E AT HT AT
wer wn fa awer wifgd, s =afed,
a9 Wiigd @17 39 &g Wil g g
EATEY ST 3o 47 9 @9 g% 1T gR
qEe gA ) ar gaw g T aga
¥ qewl W OWAT IEE AR gl
AESE e G G (g e S i
el afew 95 & a9 & Fgac gar A
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TE | WA AW AT & UEE F AAT
wE W £ 1 @ g e £ fE e
| S A, W T 9T #ere
st ferafs av AEt 1 foe fz=1 faeedt
7% ga A7 §9 sl 7 wer tw 92
% el 21 AN | WAF A AT AR
T (F 98 3= T A1 21 W AfEw
g g faw faeelt & il a7 FT
fradr g 7% | aga faw agsi &7 w9
8 HIT 4T THE! WA ALSAT A A 12
A 77 faar | winHe ff o\ was 79
T 2 F wrad 20 f5 IEE a gas
% 4rd faad 4% T | AT g 4% 8
fw fore smasl %7  Aweaig @Y T
2 A Aiwd # A DI F
ST2T g A7 {@e aFar g | "
gida g & g 4393 7w v 59
S 2 % g ag wgfers w747, g9

| ag wgiqas &7 &\ oW ggaT

TRAEH ATE AT W A ANl A
o & AT & 1% IAE A
CTEE AR (I (S (A Tl
FAFT TR F [AG [T aww waT
2 ur 78, W% F (@7 sAer Aeiwa
T w7 Zna we fwey £ oar W@
wre 2rEwl ¥ s (Fze af 2 [ sAe

wgimd faadt famdi 7w 350
wgfagd & (wwdft £, g@m T80

KT A AT ATATE |

Iw 78l 9% &g 91 a9 &md A
#wrr EFH WM F7 W @Al w7 3
ag qr AMI ¥ {7 #47 § 1 0w A
shime WH &9 § (@ I %7 TaeHe
FX AT AW F AW FT FHT GAA
FT FIGr 7 | GG AT 4% ¢ (w0 gAY
Iw a fehw w9gw &1 o5 A% aw
T 5 1 A an 9% & tr g oA
efwer W\ ww ay 3fEd e s
e T & | BR ag T TriEwaw &
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m«ewmﬁmm&,
TE0 Aggd & qwifawn faan, AT
o &9 fash o7 a1 1w % @3
@ e gae arfseare 1 3o foerd
FT AT | AT gW T AT 0T 42 @
a1 gFiT e i fFdar 7 fwadr fag
o F1 IAT avg w0 gy g fam
A% 7 & ZAT F 499 T g7 97 |
AT T A A T 1 S fw Sefea
WA T w@r o AT &7 AY W 7 |
A9 I GEon T4 FC FH, AT =T
1T & | G A Ay A G 6 WA |
¥ WIHET I W g, ITH! FT T
% #t w2 S wT wF 7 oW oW
ug g o ¥ sy ard ) wamn
AN & & ST9H SIowr WiE Ed AEl |
A A A W g W oAE §
fod darc adi § | @z ww A |
w31 g4 g & ga fegmgedt 44 &,
g fergeamT g &1 a1 1 5a #7401
W7 97 g19q &1 fa & A0 $1 fgmgear
T #gq & fad dare 78 § @ W
¥23 & & ¥ gave ard & | qF Avmae
T BT F w1 AT (A0 g 1 qwl
nF afewe & oF 7§ aw q| qod |
FHq &g fa gardr S R agr 97
¥ uy 9z a7 w91 g § o1 IEE A
wE W Ewdy 2 foee f@AT S sl
A AT WET WNAT GE UG HIT F |
FTEA T 9T | HL GATL BT & %
fean war a7 f& gw &1 T 7@ o
2 A F fad arveT 371 & St |
g | UF a7 AT I AV T IT9H!
g7 FT  qF@ TET T AT FIAT
g€ | THF AL T TAIHE T 4T FAT
aifgd | wEm s fe e agi a¢
AT WA FIT § 4T TEH a9 &
o AT FS SN &, I 92 AN SFAIC
FTH FAS § X 7T FAT AvS’ v fgEe
WE sy e aiara
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T I T TEF AT FT GFA § A<
T F1§ T dro aefic FT 7% §
FEM TF M 47 ag T {F A
TG TT SATTRI FEAT F AN E A T
ATAT AR FY A FET A W §
A7 {67 ¥ Tt o a7 § 99 Wy
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AT § IHY & AF w1 727 fAad g
ar fggeam & fawre @€ @9 @
AT AMAT T WS AT FE
TEY &9 41 g o & Tog § Avor agi
g2 Q4T graT g

g fegena X W gEr g
@1 & 7@ A AT A & g R
@ ¥ 7@ & A T g
AT FATLY AT A qorrg F7  favmore
< faar & 1 ag s s g v fa-
sro 7 faar & v v s s ifed
fr frg awg o fergeama i awg@i
BI2-B12 g4 @8 FLW@WE | FA AT FI
a@r fomma 9w omaedT St Arst SOt
FraTd § R FETE #1 ah ¥ 9w
ar @ & @ i arll 7 a<s Fa
ar @r & | A @ gema o
71§ fgenr uw fam wmmeE @@ el
a7 v ol o aga a9 qfera dar
&7 2 | T & 9w o @ a7 =
W ¥ ug UF G i & s fegmm
1 wEEt o A Wiy A § 1 aifed
a7 T | F1 5 @ 57T § 97 qni
afgq § T9% BR-BIE a7 FT F Tg
a% o f@gam &7 wrwer & ol
A wogdr & fad uF qum A awa
# 1 & afadm fF oamt v g @

| ¥ 7g wafed ¥ @ g Fiw AL 7w

Aozt a0 fag #1 FAW wE AR
g o % wvwar § B ¥ s wmed
1 % fas o7 oF foww §f @ 5T

g AT g | 9 I g A O g
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fa gz ara fag o an & 9= @
F) TEN AR AT

‘apdt T AV qrlEeETE #T ST A
TEH TH AVRIT & Yot g3 & qa
97 qIHETE T a A7 T 5 fan
a7 | g w9% @ fF® sme f qandt
gar foar & @t gardl w7 fremmr
g a1 gifeeara &1 st A 1 wm AT
affgem a1 & gov @1 &@ww
TF T @ AT A ZH g A T
YT arFa & aF al dg gATE |1d
& & T A T FAT § e
fowar g, @it & g Aven gav a1 |
g9 ATIEY AR & | sng A
i IrfreE e area dar
HLAT ATEA § AVC ATATE] of FTC G 1
arx ara fag § 939 ¥ @ g A
§ gawr @ g Afew W g e
e A & fr F T O A g
a% | w7 # g aarn g fa ag s dardl
HAT FAT F THFT SAHAT HOT qHLT AU
foag 7 &9 & 9z #Y 47 | 77w wag fag
Mg d @t & ar g 97 B
fawra @i 7¢ omar 41 @1 IEe amed
AWz ATy A 4g A @ 9 fE
79 uw fom 2 gy § | @ W
aréa & oTa® F1 I 7L 3@ at A
#1 gar sorn {5 o fawm & amwa
qrezv arar fag F o Arisy faan 9
A IFE a8 Wi w1 oA fr gw fow
@z 5a & | 99 aw ar fea 2
a1 fow w4y, wfeT 9= 9 sordy fasl
¢ @@ & mrezx arw fag domd) g3 w0
AT W @ § AR g T A Q@
itfrmfe@cagy g wha
W g &1 faTwa 9 ag Fg 9gar
g & e &) 57 wat w1 agare %
Mgy | &% WY 9X W ¥19 BE SR |
7# a1 @ § a8 a9 gon fad g
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Cdr @A) fwaw ¥ s g

ATHA TRITHAL FT AT S AR 7 T
¢ 3 978 & F9 A FET R Ay
AR AT T wEaT, W faw swE
fodi Y Fgr g—am ¥ fadr G
aaw & 77 & 5 99 9 a6
g 98 fF w4 gae ag aearw
frar 1+ o7 0T g AT a W &
fod @t ¢ @ & N A w7 77 ww
F1 aga ufers 7 waE

AT g 219 At defafasdna garar
tfrsmRimF AT g amr ¢
st faem & @R a8 grew &
g

"Government's expenditure has increased
tremendously. The present figure is Rs.
5300 crores, as compared to Rs. 900 crores
in 1950-51."
a1 1950-51 4 fas 900 ¥z T
qOFT F A 47 91 7 A ag wv
5300 F &Y T F | AT A A
afadwr # qaene agrf § a1 qiw-giw
TYAT AFTE § | HIOA IAAN AT aAEAny
T A @ W% g g A wmw
A1 1800 FUF F7 @1 &1 Jvar | Afww
¥gl 900 FUT T9AT AT FF 5300
FUF T9ar ardt g 2w 97 e aw
g?

7% FEn adt @ g e s aga
T3 TE § | WA 999 FT T g
¥ | mfsmm § a9 st w8 U
¢ faaw 20-25 a1 § &3 £F 1 safan
ATETEY TG qF TE § FEA I ¢ |
e @ ag § fv gaer e
wfafrda s @ & o fF g
ATATALY F5 g g AT AT qF gL
& fe #3 war =9 )

(Time bell rings.)
How many minutes mors ?
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ITARTSAR (A HFAT A @A)
=g fae g1 § )

= a AreEw : 15-20 fae @1

Hifwe 1

SHRI S. S. MARISWAMY (Madras): Like
is developing economy it is a developing
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T & AT g 1 ferET oF
oo & | F e fgrgee oy avw fr
g9 U F T8 T 8, & OF e
faar s afar & o <fwr &
a1 g @U@ F OFEE e
aner graTe q@l € | ge w4 faege
fergeaer & amy or, fenfeT siga §

Gove;nment. (‘a e e m) . : P QTE{.’I = —
e 1"7“fnaz"m'€’ri%% | a7, TG A [T 4T, WL A qF T

ST SER ATOAW : §HTI AW WO
u® g aga fedee giar e 91w 1

TET & | T ®F ¥ qreawg i
% @M &8 § | wafau qrewr fedr
TATFEAT # TEY @A Aew 1 o

R o s F wn atfgn g § Wi Qe e A @ e fag
. TH % ¥ (5 Wwg A gwe Ay g )
_ FW A WU AW F S | o e st 99 o S waa

WAFT T TAT | AT AR A A
g st www € f fgea ot qew aw
~ ore< garar wige | e faw amr
arfgr 7 wafag aamr aifgr—am
g @ gww & o "aw @i d—
#ifF € ¥ ad F9T g g A
fedtt 7 fdY awa Towr a9 om0 s

& ag neafes @aw & W awiag
forgg maa @i 3 1 e Aarel F1awa%
grar g 1 e Tt g2 T A9 awde
# wgdt § o waa gl gan @, @

[Tae Vice-CualrMAN (SHrR1 M. P. BHAR-
GAVA) in the Chair.)

fedw fafer frafi a0 & 1 o

R § it gy gl A fd ofte Fm d 3 st e ge o Ea B, AR
Tt gU & AT [ T AT FAT§ | Wﬁ-‘ﬂamt%%‘a’rfm"{fzgmwﬁ%
T FZ AT G wan At qEEe | -

T A GETE W | AT GRS §
feen wom oW 7 a &, @
arfereft 7€ &, g e widY & Syw
 watlaw 7g0 § | wEeA A F S
aga 9 SgA 4, werey el q o),

W FWAT F OAWET TS T—AR

HO6I T ¥ A g—uF FEHIE 9T
afgear 7 gaen frar qr AT w9
faems gardt % et 7€ a1 Faw

ew Wi owEE § | gAwl oY UER
W TELT AAWT AMET AT T TF
ag a1 & =gy fF gad o o
gaen 7Y P aw 7 ofesm Y
gaT wgae s faar 91 1 swfeg
W aW a9 ¥ ferg T &1 gaEr
e WifE | arEw [yie uEEy,
Hf5 amqw & 2F o qur fr @, &
o9 WH F@T E | AU Agd Agq

w1
qE FAGIWIA Wl TS Wg
= THE VICE-CHAIRMAN (SHRI M. P.

THT & | 7Y, e e 97 fF
qgwEAT ardY A g6, wfew W@,

BHARGAVA) : Mr. P. K. Kumaran. Ten
minutes please.

AETAT WHT ¥ Sha Fgr fF A arow
T4 g, qHN 4g 3 w39 Somr B |
Tafay ag Fgm fF arg & aifest 0T
I9 @& 3% T & 1| oy sow olaf
L52RS/66—8 _

SHRI P. K. KUMARAN (Andhra Pradesh) :
Mr. Vice-Chairman, during fifteen years of
planning, the three Plans, we have been
discussing in the country, in Parliament, and
then going about in quest of



1103 Finance

[Shri P. K. Kumaran.] foreign exchange.
Now we have reached a slage when we
discuss our Plan in Washington and then when
things are finalised there, we come to our
Parliament to get it okayed. This is the
development which we have achieved during
the last fifteen years. It is also pertinent to nole
that after nineteen years of freedom we find
the Adivasis of Bastar frustrated, the Nagas of
Nagaland in revolt and the Mizos of Mizoland
in revolt. In these areas we find that their life
has not improved an iota. The Bastar Adivasis
still go about half-naked, their living
conditions and social organisation remain as
they were before. Crores of rupees which the
Government have been spending towards the
uplift of the Adivasis have gone waste. We
could not even do what the Christian
Missionaries could do among them. This is the
position.

[THE DEPUTY CHAIRMAN in the Chair]

Coming to the more civilised sections of the
society, let me take the Central Government
employees. A Class IV employee of the
Central Government in the Railways or in the
Postal Department or in any other Department
now gets a wage which in terms of the 1939
value is equal to Rs. 18. In 1939 he was
getting Rs. 15. That means that after fifteen
years of planned development, of democratic
socialism, he has improved his living status by
Rs. 3. Taking into consideration the increased
necessities, you know that this Rs. 3 is
nothing. Take the case of a middle class
employee, a clerk who joined the Central
Services. If his present salary is converted into
the 1939 value, it is Rs. 27. In 1939 he was
getting Rs. 25. So fifteen years of planned
development of socialism have given him an
improvement of Rs. 2. This is the general
position. Seeing this condition Mr. Annadurai
was graphically illustrating how inefficient the
Government was in performance and what
bogus arguments they advanced in order to
explain away the gap between promise and
performance. I agree with all his argument, but
many people seem to think that the
Government is inefficient. I do not agree with
that. Here it is a question of over-efficiency. I
get the impression of a pack of wolves
surrounding a dead body, each wolf trying to
bite away as much as it can.  That is what is
hap-

I RAJYA SABHA ]

Bill, 1966 1104

pening. We have spent nearly Rs. 40,000
crores during the last three Plans. What has
happened to all this investment ?
(Interruption). That is the money allotted for
planned development, and the wolves are our
good Government. We do not know what is
happening. Backward States like Kerala and
Orissa continue to get neglected. We have
Seen saying that famine-affected areas shouid
be given special treatment. Some all-India
authority should be created to look after areas
like Rayalaseema. A week back there was a
famine convention where a large number of
people attended and they formed an Action
Committee and decided to go on a "bundh".
They do not get drinking water. It is being
brought from some 20 or 24 miles away in
bullock cart. They have to purchase watet. No
action has been taken in this regard. I have
read in the papers that the State Government
has also requested the Central Government
that it requires Rs. 2i crores for famine relief.
Nothing has been done.

I am reminded of a story that is going on in
the papers in the South. There is a company
floated in Hyderabad called the Republic
Forge Limited. This company was floated for
the purpose of producing some parts for the
manufacture of ships and the directors are
some of the Ministers of Andhra Pradesh
Government. They are Raja of Chellapalli;
Shri P. V. G. Raju, Shri A. V. Bhanoji Rao,
Chairman of the State Finance Corporation;
Shri B. Hanu-mantha Rao; and Shri Dharma
Teja of Jayanti. They purchased machinery
worth Rs. 80 lakhs from a French firm, got it
over-invoiced for Rs. 120 lakhs; and in this
company the State Government have invested
Rs. 20 lakhs and these gentlemen, some of
whom are Ministers, have invested Rs. 25
lakhs, and the State Government has also
given them a guarantee for Rs. 1.60 crores.
Now they have already made a profit of Rs. 40
lakhs in foreign exchange because the
machinery cost Rs. 80 lakhs and they got it
over-invoiced for Rs. 120 lakhs. So Rs. 40
lakhs in foreign exchange are already earned; I
do not know where it is lying. The machinery
after arriving in Bombay has been lying in the
docks or somewhere incurring a demurrage of
Rs. 10,000 per month. For the last two years
this has been the case. Government is not
going into it and there has
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been a talk that it wants to hand over this to
the Birlas. Government has so much of stake
in that. And the Praga Tools Corporation of]
Hyderabad, in spite of the fact that the cost is
inflated by Rs. 40 lakhs, says that it is in a
position to install the machinery and put it into
commission within three months, that it is
prepared even to meet Rs. 40 lakhs, that it can
recover the inflated cost of the machinery and
can use it. But even then the Government
wants to give it to the Birlas. The Central
Government pretends supreme ignorance as if]
it does not know anything about this. It seems
to think—I understand—why the Central
Government should take over this company
and pay Rs. 40 lakhs over and above the price
of the machinery. The straight and direct
remedy would be to liquidate the company and
see that the machinery costing Rs. 80 lakhs
goes to the Praga Tools Corporation. It is lying
idle. The whole thing is going in protecting the
Ministers, and the prominent individuals who
are involved in the company and it is also to
see that the whole money, the whole thing,
goes into the private sector. This is how
policies are being implemented.

Another thing is this. In today's paper
1 read that the earthen bund of the coffer dam
at Srisailam has been washed away in one rain
It is summer, there was one rain in the south
there was some flood in the Krishna River and
that one rain washed away the earthen dam
What is this? Crores of rupees have been
spent. In many countries in the world they are
constructing dams and barrages. They do not
get washed away like this. Only in India it hag
become a practice. Every year one dam or the
other gets washed away. What happens ? The
money allotted for the work does not go intq
the work. Thirty to forty per cent of it goes tqg
the contractors and from the contractors to the
officers concerned, who strike a bargain
between them, and in order to make up, they
naturally use less of mud, less of labour and
does all these things. Whether it is the Five
Year Plan or the Six Year Plan or the Fifteen
Year Plan, this is how each man becomes rich
as much as possible, while the ordinary citizen
has not been able even to gain Rs.
2 in his wages. A capital of Rs. 50 crores
grows into Rs. 300 crores or Rs. 400 crores.
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This is the development. Unless the whole
policy is reversed, nothing useful will happen.
I do not know whether they are capable of
reversing it; they are not capable of doing it.
So, as Shri Annadurai has said, the elections
are coming and the people might teach them a
lesson. All these things make sad reading. See
all these developments. The whole fund,
public finance, is being eaten by the
contractors, engineers and Ministers in
various forms.

Then, the Food Corporation, after a lot of
hesitancy, seem:, to be- slowly expanding its
activities. While expanding, they naturally
have to take over the staff of the regional Food
Directorates in the different States. Now this
kind of taking over is not new. I remember—
the Vishakapatnam Harbour was run by the
Railways, then by the Defence Ministry, then
by the Transport Ministry. Then it has been
taken over by the Port Trust. But the service
conditions of the previous employees have
been protected. But here they are given the
option to resign from the Food Department
and then join the Food Corporation. These
employees who are virtually Government
employees do not know what to do. Either
they must resign or they must face re-
trenchment. There is no justification for this,
there is no precedence in this country to follow
this new innovation. I do not know which is
the brain behind this in the Secretariat, which
advised about this option. On this account the
other day some 3,500 employees of the Food
Department in Andhra Pradesh, Mysore,
Kerala and Madras went on a hunger-strike.
Hunger-strike means, though they did not take
any food during the day, they did their job.
Even now the Secretary of the Hyderabad
Union is on a hunger-strike. Government does
not seem to take any interest in them nor does
it care for them. I hope that the Deputy
Minister who is taking copious notes will do
something about this.

THE DEPUTY CHAIRMAN : Your time is
up.
SHRI P. K. KUMARAN : Then I sit down.

DR. (MRS.) MANGLADEVI TALWAR
(Rajasthan) : Madam Deputy Chairman, I am
thankful to you for giving me this opportunity
to speak on the Finance Bill.
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[Dr (Mrs.) Mangladevi Talwar.]

Before I give my views, I must congratulate
the Finance Minister, Shri Sachindra
Chaudhuri, for his balanced Budget free from
preconceived dogmas and without any
attachment to any group considerations. The
Finance Minister, while speaking in Bombay
on the 7th May, 1966, has made a very good
suggestion regarding recovering unaccounted
money. After the Budget was introduced, in
this House much has been said about
unaccounted money, that lar.e amounts are
lying with different individuals unaccounted
for. Shri Chaudhuri has suggested that in order
to control this evil the top body of
businessmen could form a group with five or
six persons, in whom the community,
individuals and the members of the business
community had the utmost faith. Businessmen
could disclose their income and wealth to this
group. After all, the members who had
business dealings or transactions among
themselves could find out whether the
disclosures mf>de by the individuals or groups
of businessmen were correct or not. Marginal
differences would not matter but in case of a
big difference between declared wealth and
actual  possession, businessmen  should
blacklist the individual concerned and have no
business dealings with him. Shri Chaudhuri is
understood to have said that such a scheme
was working in America and it could be tried
here also. At least it could be tried. Shri
Chaudhuri further said that he had put the
scheme before some industrialists and their
reaction was very good.

Madam, I hope that Shri Chaudhuri will
pursue this suggestion vigorously and would
come forward with concrete proposals before
this House so that the evil of unaccounted
money could be checked.

Now, I express my views on some of the
burning issues of the Finance Bill. Clause 47
imposes additional duties on a wide range of
consumer goods and would thus add to the
miseries of the common man who was already
groaning under the burden of heavy taxation.
The Finance Minister may reconsider this
matter and see whether the taxes that have
been levied could be reduced.

The major problem before the country
today is how to increase production. It is sad
to note that the industrial capacity is
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not fully utilised and there is a great deal of
idle capacity. If that idle capacity la properly
utilised, it would not only increase production
immediately but it would also help in
improving the economy in many ways. In this
connection, I would suggest that we should
see that there is an evaluation of the
performance and that responsibility is properly
fixed. If the chief executive of a project has
achieved outstanding success in production, he
should be given due credit, and in case of
failures due to gross negligence, a penalty
should be imposed. Much has been said,
Madam, about the inefficiency of our staff in
the public sector. If these tests are applied
there, I feel that a certain amount of efficiency
could be introduced which is not there.

Criticism was levelled against foreign aid
coming from particular sources only, irres-
pective of the terms or the need of the country.
According to some people, certain foreign aid
was bad under all circumstances. That kind of
approach is not correct.

The rise iu prices and the rising cost of
living were serious problems which the
Finance Minisler had to deal with. The Budget
proposals were further going to increase the
cost of living by levying of taxes on suar,
diesel oil etc. Mere criticism of the policies of
the Government does not help us in any way.
What is required is to sit together and see what
could be done to improve the position. It is not
possible for any individual to bring about all
the remedies at a time when the situation is
going from bad to worse because of certain
developments which have taken place in the
Indian economy.

I appeal to the Finance Minister to repeal
the 'P' Form altogether because it is un-
necessary and useless. I wish to read out the
comments from the Statesman of 16-2-1966.
It says :

"An Indian reader writing to a newspaper
on 23-2-66 has mentioned a very interesting
incident. He writes, The following story,
related to me by an Italian friend now
stationed in India, will be of interest to your
readers. Three rockets, Russian, American
and India, made a date on the moon. The
Russian rocket reached the moon first and
the American rocket followed a few
minutes
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later. They both waited for their Indian
colleague. Hours, days and weeks passed
and yet there was no trace of the Indian
rocket. The anxious companions returned to
the earth and started searching for the
missing rocket. Eventually, they found him
sitting on a bench in the corridor of the
Reserve Bank, Bombay, patiently (or
impatiently) waiting for his 'P* form."

Now, while formulating the general poli-
cies for the development of the country, the
Government must see to it that areas which
are most backward do not lag behind and that
there is coordinated progress so that the pace
of development is uniformly fast throughout
the country.

Rajasthan is a very backward area and
deserve* much sympathy and support from
the Centre. I refer to the news published in the
Hindustan Times, about six Rajasthan projects
held up due to lack of funds. It reads :—

"There are six medium irrigation pro-
jects; together costing about Rs. 4.14 crores
in Rajasthan, which are approved by the
Planning Commission but whose execution
is held up for want of funds, according to
an official report."

Madam, besides, there is another seventh
project which is under the consideration of the
Planning Commission and which awaits
sanction. lis cost is more, but it is a very
important project.

During the Third Plan period, it was,|
however, possible to accelerate the tempo of]
electrification in the Rajasthan rural area.
Even so, the percentage of electrified localities
in Rajasthan works out to 3.9 per cent, only as
against the all-India average of 9.3 per cent.
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Compared to advanced States the disparity is
very much more. So far as electrification of
wells is concerned, which has now assumed so
much importance, the total number of
electrified wells so far is only 6,000.

In the recent war with Pakistan, it has been|
observed that special emphasis should be laid
on the development of the border areas by the
provision of the following:—

(a) a network of roads to ensure adequate
mobility of our forces;
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(b) a network of tubewells to that these
areas do not remain uninhabited as
at present and, therefore, provide an
easy scope for infiltration.

A machinery should be set up to draw up a
master plan to achieve these objectives.

For scientific utilisation of the ground
water resources of the States it is essential that
a survey is conducted to determine the ground
water potential in different regions.

The Chambal Project is threatened with the
serious problem of water-logging. The soils in
the Chambal area have a very low
permeability and irrigation without provision
o0f proper drainage system is full of hazards
and is likely to damage the soil.

The state of backwardness in Rajasthan is
apparent from thef act that its per capita
income is the lowest except in one State. It is
astounding that of about Rs. 331 crores
invested in the Central and the State sector
industrial projects during 1964-65, Rajasthan's
share was a mere 0.6 crores. We are pledged
to see that the backward States are helped to
come in line with the more advanced States.

Both the public and the private sectors were
intended to serve the country's interest and not
the interests of groups or individuals.
Therefore, whether it be the public sector or
the private sector, if there is mismanagement,
it does not serve the purpose. The private
sector has to be in tune with and should be
dovetailed with the conception of centralised
planning and also the country's interests.
Therefore, the maintenance of a controlled
economy becomes inevitable.

The increase in the excise duty on sugar and
light diesel oil would affect the poor. Since
the production of sugar has Increased, it
should be made available at a cheaper rate.
The increase in the excise duty on diesel oil
would affect transport and irrigation, which is
of paramount importance in these days. I
request that the Government should consider
these points.

THE DEPUTY CHAIRMAN:
fifteen minutes are over.

Your
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DR. (MRS.) MANGLADEVI TAL-WAR :
Madam Deputy Chairman, I would just like to
draw your attention to the other aspects of]
Rajasthan's economy which are in very bad
shape at the moment and which need the help
and sympathetic consideration of the Central
Government

With these words, Madam, I support the
Finance Bill.

it faenadt wgadr (we7 73w) -
ArArs Iegamia qgrEar, agr SHEr
¥ ATE qIT AIT AT AT qH qGA
faer fadas & Haw ataq & wiwr o,
ww fqa & s sifem: g
&TE

wgrEan, fedt off 3w fvar ez &
Fg-ric a@gt T ATATGA & SATATC Feqa,
frata, sam o swEem & smar
9T ST qAEfaT gWT @ 1 B
s o Zw w1 fazfoet & gra & S
qeT S a8a gaTe gl @ afdfeafy
€y srATSIT |47 | g4 S uF 9w e
a1 ag faaga swer gam fwwmarn
OQF AT T5E0 T T H FIAZIO
faar ) saa siiaafc & & suF gean
WITA & G149 F1 T | g0 ST Faa] TeaT
ar 3T gafa w6 ¥ 9% & Ime
FE FrOor g | B s & AT fuelt
gH arr €Y wardr fasy g a
&1 2o % <7 feedr g oo gt wid
aeondt &7 5T s faaw a3 gd
@l TS 8@ T TAT FEAT T2,
FAHT SAFTAT FLAT TEN AV FHH @A
& ford STy SRS ST U2 | TS AT
at ofefeafa gardh &, o e @fs-
qTeqi & gww AW @ @ &, o
qrunfaal & W 1A @ § Sa A
F gaTe wdT weRy 7 91 g faw fEhaw
dur fiar & A1 TR A IR BlET AT
wgfad & & 9u% {98 & g1 ggarg

[ RATYA SABHA ]

ar Fodr §, wifw s @y gffeafy
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& a1 w4 § fedt ag #1 w1 w6
qg AT TET WgTd T@AT & | AT g
aga 7 Floargal ¥ @ @ § | w9
Fag qar g frafr s fq gu o=
FATE FAT 19 FT ZAAT T AIC I
arz gw 949 95 W7 Agr ard fw owew
# gaT? ST GIFFESTT FT AT gAT )
it eamarfaw § o s gd 9T aww-
T ¥ fadt, aov B # wr F faa,
HAT AATAT W ATWT G AT IR
o g w31 #1 ot g 93w ) fea
ot e F fad, sy ow el g
EIAT 8, FU & T FfaEd gEr g )
YT 9 FT AN § AT A | 7 St
& FTT AT & AT IHT q8T TA°aT 1
FEATGEANE | H I T a@ & &1
g % s Z|n 2w fr o q@ A
fail @qg & 9T qwdT € ar 99
FT AHT 9 G I3 ¢ AT TAWT
AT a9 T § @7 e ad wio dEw
97 X AEA-TAT AT FA-fA A aCadt
g T A 59 Swar 9 T a9
g d 99 qWg wer 7 09 ST @,
[T AT § AT OF G ¥ I 0
gmife @ dar gt § 7 gRe @
FT T 420 &1 AT o7 @7 & | AfFw
IeEl HEA & GO O g IeaTad &1 ufe
w1 agE g, ¥ AT-AT AR @
& g WIE q%n A ¢ AT ani
¥ AT FT T FE § A ardy
a9 Fed £ al ey SWar & g
e

Iyaamfa wgiear, 98 s g &
FI FT 4 AT ¥ FUC TAT TEY
qEar 9ifge fd 98 @@y a9 &7 9%
g gardl @ Aifa & sreEaT A
st & e g felt war s agwr
FT @ E | T ATT T FE TART Y
won fv g4 faswi & sawr q@r @
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afr wrfegn, #F fRwi ov s
frvi 7Y gr fed, &fes forw o
A FT TEW FEOT §, 9 a9 AT
B oaaw qw & gufey & fadt, v Ay
g & fod, wwwr wnfofer @
F foa, afem s Jor &Y erve w1 g
qFTF, AT A9 F1 e[ qg AT gL
G e G - i
avg Ao A W, fadwi & 0 gfa-
arg & & fomwr gw 3w &t s g
& oY S HrE A g

sqqamfa qgear, o q4@ Aen-
#v2 &Y Wi @R T S fZar
o g fe g W F W oA &
IUEE §l 7@ g AT uF a9 aw}
#iT  gare A qw fear S g
¥ 99 W@ & ot g, wafed & arer
favary & a9 g et § fr = femi
Tot FT oy Ty afefeafa g e @
st o amer e AT ammEvE A E
TF % gATL W g § For e -
T S A% W AW, TF TTH gATE WIE
wew & fr el svma & @ & s
g g 3, AfeT gad aow 99w
T SRAY Y 4T gl aerwaT gt §
IAH! FAT FT FAOAT F & a1 Fwrd
AT AT & | F WD agdl §
7% fawrelt weet e g ww ag # A9
A 1 & w7 7 ww wwa § 0 gfaa
¥ 9wt qu Fo a9 qffeva § | qf
o™ ang 0% feear arg smar § 1 g
REFNOAFLAT @I | A
a2 ¥ sy fr foa oft a7 g9t &, oy
29 9 45 wmEd | A dew = |
WH A% ATT T a9 GIE T 4G HC TAd
T A1 T g aer A A T gy
Fgq @i fo QY 41 oo wEwr, W«
¥ 7% %1 939 q@ra § W G 9
9% &31 § | TE 9 SaA @eF & FEl
fr 32, g W1¥ 9 §3 AT ) 9 W@
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FZT WIE 9T 437 A1 W7 FgA a4 (F Tg
AT Fqaea g fF 43 a0 F1 939 w90
T & 91T mE WiE 9 dzr g ) fee o
& A1 918 9T 93 FT T @9 a7 W
/e 7 fosma &1 @ g ag 9
& ore faam | axw gz ¢ fr g fld
TG § WA gW Ef F7 awar | g
g ¥ W w fadndy Wt wy vt
TE AV AL FLAFAE | L H
SRTE BW TEAT O & At AT AT Ean
AT § ST o9R OF g gW A
AR ATTHNT & aF 9T e v
gt & ot & e w aw
STRTT &, AL HIE T FCAT a1 41
FeT 1

arer w1 forer Fadas gaTd s Qo
& 5EH A 7g ST FE1 FF A S g
fRei & Taw a8 @9 & 390 0 @
¥ ot gaTer oY At A Afa

T AT gd AAd,
% Fear gaw dEa |
g Hify surar fem @l 4@ AW
9T g STEAT 98T |

o gw ama ar afen afdfeafs
TR RE | T 9E W e 5
gy et 7@ g, g el ag ¥
w1 fod &, ot gava wEe agadl
Gyl W eE gAT § dul 97 g
agae faut WgEd | T A W
FLar & a1 ag wfas § fv a9 g9
wafaat o g E | s T g a
dife ox fadfic s @ @ § T
gd aga 9ge draar Aifed 91 | A
ARl &7 THET O AT aCE § AR
¥% wgfa @1 a7 ¥ 59 aw ¥ faww
1w & Formy aom gi dieaT 98 |
& Wemw WAWM ¥ AT g ) TEW g
YIW Ol ATAWFAT ¥ AfHF AW
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[ wftwredt faameef ey |
dar wF gE VRV HT WHEAT AT G-
T F2aT 91, Wl s gmdr g7 afe-
feafy 8 far g v aoeft o A0
EEECI @ E | Wied g swar
arar genT | o @ ¥ gw oF wwrd
wga g, fowawg & ga wrd &1 A
T §, 9T a% g S°I ag FT AEI
#fy & g F 7€ 4077 79 g% FEHT
aserar gt faestr )

swaafa wgieaT, s S ZW are
feamii &1 &% , @mor A wgfend @
tad #1% uw 9l fpa wmerg, Afer
g TAT e s@AT g9 fF e ¥
vl wdr w9 & v F et § <
WY a3 faewr € 1 foers & gmuw o
9 3, a9 dgr uEd, git fane g
¥ fow w7 g o ogfeud 39 oFd
1T o 93wt F fawel & a9 § 39
YT WA AT 9% AT & AT 9T 0
W & F a1 %7 awdr § e e v
waw & gfa faanr a7 ot gu@ £ S99
#TOT A2 WEAAAT 7 wEwar & v
qg W3W UF-AT RG] AT A, W
& g7 ¥ AL W A TATAT G
T gwaT § ava 0w feard & fomg,
watgfadr & fav o 7l awg
A AE ¢ g% AT T gATY a6
ikl

swawafa wgtear, s ot afefeafy
g e &, s forr famr afcfeafai
F AT @, I9% FE FTO1 § AT
FE® AL T EH GIAAT 92O 1 FHTA
aeweat faw a@ & ag Wr & s
a<H gAT1 WAl GE AT g | W
& war feaw & wga aw §
st frmt e et 3 e o o
wpa & o fram, ws aemg smd
§ | T ST 9 97 9 g ‘4 aver
&g WY FT AT EAGT AT | T SHTAT
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AT wET 3 A Fy § fF afee s
fratfom &€ 1 faw a@ & &7 oo
AT T AN A 7, I ag g i
ATCHT g0 &1 HC s Iawt fagiforer
T FA A1 FO NG AR W & qH
St e @ A § ag ad fawe
FHE 2R | 9l aw o s
&7 Ay g, W amyg faew @
e s gam & Arg TS ST S
ar gg9es g, afew s 3 www
31 & a1 i gumEl & g o I 9%

| fodt g & sfqars womr s &wan

21 afew wE gy fFew ofem
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| F SU< &E< 4 98, gn
fm & sTrewT T 9%, gEe
W FT ST I § IW 9T FWC A
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qfare e &7 o saw e

e
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WET AQET ST THAT | EA SURT 9
fafie  errr a7 93T &MX §® SEwWr
Gaw q8-9% SUIT A4 200, IEH
BE-B12 SUrl 9% o & I 98
foadr avw g ag@ wW AW
AT &)

weg 93w oF a1 % § freww gav
&1 &g N =T gR afean & )
SRSy o e faat 9% @ o faar
FT UF [EEE € 7 H57 T2 K 06T
T} AW W eR-ERE w©F,
BIR-B1E e, frdt sy § e
wE fi—Ay faver wor §, WOw §,
mwEENY §, 7 W ey
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gwes faar mar § 1 & fog G & el
g 7 i fremi w1 gReew #v gfar
g 1 anfemfedt & foed gu da & W
g frowr gam & « i #t o wwen
& AT T mwEar | =aT ¥ qwe
gt sinor e & fomwr gw se
T e ar @ & | foret = gm R
€ Su¥ surEr ag Wy § | SEET §E
T & qgr &1 A&, F@i S dFr
< agh Y afwer 1+ @wr gw ol
a<g ¥ AN ©% d1 Ug HWEdT < a0
Fadl § 1 =gl ux aga & aft gand
£ 1 faege 99T 9¥ s waew faar
W AT BR-BIE G WiE FW, g
T AT B, WG §, SAE F1U FW
fear s &t @i ®1 T fagr .
" § | ag aur w@faar ofar
svnr fafeg g & amer @aw,
wgredl weilar, wAaTe 69 SR
T U d | BRBE WA 4, %
STIETT & WY 39 G- & 9T
o e 4 1 9§ | gy
& qE, I E & G 9T FH TEI
e AT ow aToREEITE ®1 gt
WET g oar ¥ ®Er s w7 Twer
9FEY § | (Time bell rings ) &% &Y
faz 1 svmamfe adEw fiwed,
e & are ¥ afuw e« e
q1gdT afew 59 Tefau amwT e
femmar aife = &l &7 da8 g7 @
% | gwe ¥ w1 9w aga s
gar o @ & ag wT bl g @
0 fegr a1 9% & @9 #Y At
ag§ ST G H99T & | SHdaE | 9%
woun wEl ¢ o o gw wafy =wwy g
e wiEd €, Iumi & fafr s
G € A1 §T A I | Saa § wwAr
¥ IO FT WA, Al IE FITT qIHA
ofr @u g1, e swEAr w1 sifar
WY a3 arfe & TuF] agT FT &% |
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IuaATfa FEEAT, A9 NE A1 T
foar ewd fao & amowY agE-EgE
AT § | ST WgW A § 97
UF T AT AT ATIHT EA ATEE
F7 WgET 1 garw W ag faw
fados wr mr ¢ @ Aot ™
¥ wEdl ¥ SOt oY g &7
Iuy faw wdT wgew A g G 8
% § S uw af =g afgf 31 e
# S 9T gy & | SEwT gHEdr ®
|taw at aga a9 §, difva § A St
AET ¥ EEE § G T EAT§ )
fom o & war ared w@eT § &
are e § A% uwen a-ne faeem
2 d sumr  feaen & faemr o,
g St faar s |1 AT 98 A
T & wEl T 1< Fear § @ A
qafter wdf g€, st @ 7 fear v )
wafog F s fadedt gl & 50
f& ¥ forragw 7 5% |

&t e fagn <t wvomAdt (SEURY)
afeelt wzE, wem el &1

siiwelt feravaelt et @ svawfa
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fezt &1 smamor &% afew 2w & fmor
T8 Far AT saa d )

A 7 aw & g awr fe s
A & q qrar Ay gw W faww |
&g &Y @l &1 qWd g—Ig W
T | Iewmfs wEEdEr, W I
afgm—ear< qw 4w, o,
gy wgr mn g—fEEr & s
arar =g feang 1 afgamardr @y
&1 wwar @ forast sgd w9 g favama
t st srenfasie 1 0w w et
afgarardy & & T9ar | WE §e-
aTa i qg wwr wEdr fr e @ o
gaTe ¥w ¥ ofdfeafa & sov oy owd
tfs i o suwwe g 9FT &1
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[sfreet Frerradt wqadt]

g wrfgn #Gify ‘ms Wi W
Fata, @z afg @ | gAE O -
oy qefaai g€ & SAET @9 [IETET
Agt strfgn 1 gavd fa<d 1€ |t ara
Fg A1 g4 IAF1 AT qAT 1MW AT
d fatelt amet & ot 3z eedg
FAl § o gw ot @l e < 9w fag

i q 7 F ¥4 ggaT & ysg 3 f7an
|

SHRI NIREN GHOSH (West Bengal) :
Madam Deputy Chairman, the Finance Bill
embodies the proposals in the Budget and it
is an epitome of the economic policy
pursued by the Government of India. Now

we are in the first year of the Fourth Five
Year Plan.

SHRI R. S. KHANDEKAR (Madhya
Pradesh) : Where is the Plan ?

SHRI NIREN GHOSH : Their so-called
Plan J Now, perhaps it would not be im-
proper to have a look at the whole of the
economic policy so far pursued by the Gov-
ernment of India. When an under-developed
country achieves independence—political
independence 1 mean—its first concern
would be to consolidate that political inde-
pendence and achieve economic indepen-
dence. And in order to do that, that country
which has won freedom must break with the
imperialists and that is where the rub comes
in. The Government of India born out of the
1947 compromise promised to keep the
vested interests of the imperialists in tact.
Not only that; they gave word to nourish and
nurture it. They gave word to nourish and
nurture those feudal interests which have
betrayed the country and licked the
jackboots of the Briiish imperialists. Now
the whole of this Government's policy is a
policy which runs counter to the interests of
the nation; it is an anti-national policy and
the result has been that the whole of our
economy is now in shambles. We are
begging at the doorsteps of America for a
number of years for food. In the Fourth Plan
we envisage that Rs. 4,000 crores worth of
foreign aid would be forthcoming and out of
that a sum of Rs. 1500 crores is earmarked
in order to pay back the principal and
interest of the loans already taken; that is,
for servicing the debt charges.

I RAJYA SABHA ]
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As regards the foreign trade, what is the
position ?  Year after year the deficit  is
mounting, 300 crores, 400 crores, 500 crores
and so on. We are always in deficit and our
hon. Ministers sitting on the treasury benches
are shouting from the housetops day in and day
out that in order to overcome the foreign
exchange crisis what We have got to do is to
export. But the fact is when you surrender to
imperialist blackmail, when you move about in
their orbit and under their sphere of influence
you can never promote exports  to that extent
so that you can be self-sufficient.  Is it not a
matter of common knowledge, has not the
ECAFE survey told you again and again,
has not the UN survey told you again and again
that the prices of the primary commodities of
the underdeveloped countries have been falling
over the last fifteen years ?  There has been a
drop of 10 to 15 per cent and reduced in terms
of money for India alone the loss would come
to about a thousand crores of rupees. On the
contrary, the prices of whatever we purchase
from the capitalist countries, from U.S.A.,
Britain and others, have gone up. So both ways
if we have lost to the tune— there iy no exact
estimate—of Rs. 2000 crores it will not be
surprising. How can you, under these
circumstances, ever be self-sufficient 7 For
the running  of your economy you requrie to
import intermediate goods and spare parts to
the tune of Rs. 700 to Rs. 1000 crores. At
least Rs. 700 crores you would require at
present. So you have to export at least for Rs.
800 crores and then only you can have the
intermediate goods and spare parts and unless
you import them the wheels of industry will
stop. So how can you ever overcome the
deficit in foreign trade ? Never in these
conditions can you do that. So you lack the
courage. Had the people of this country won
their freedom with their blood, they could have
driven out the British and confiscated the
foreign  imperialist capital; they could have
taken over the land and given it to the
peasantry. They were prepared for it in 1946
but you, the rulers of the country, the Congress
bosses, got afraid of the people and you arrived
at a shameful compromise with the imperialists.
They got political independence that way but
bartered away the economic independence of
the country and now even that political
independence itself is in danger. Is it not
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a fact that a procession of Ministers, one after
another, is running to Washington to make
obeisance to the Grand Moghul, the President
of the United States of America ? Just like the
Moghul days when to the Delhi Durbar the
satraps from all over India used to come and
give kuhnnis and salams to the Shah-in-Shah,
you are going there. That means we are losing
our political independence bit by bit. I say the
whole of this policy pursued by the Govern-
ment of India can be said in one word; it is
treachery, national treachery. That is what you
are doing and some day or other no doubt you
will have to account for these foul deeds, dirty
deeds, before the people of India.

SHRI N. SRI RAMA REDDY (Mysore):
When will that day come ?

SHRI NIREN GHOSH : When it comes
you will know it. As a result of this even our
foreign policy has become whittled. They say
that they stand for peace among the nations.
Can any Minister in the Government answer
this question : why have they not condemned
the U.S. imperialists for their barbarous
aggression in Vietnam .

SHRI AKBAR ALI KHAN: We have done
it.

SHRI NIREN GHOSH : . . . against the
freedom fighters, against the interests of the
backward peoples of Asia ? In effect, by not
doing so directly or indirectly you are aiding
and abetiing U.S. imperialist aggression.

SHRI AKBAR ALI KHAN : But Mr.
Ghosh, we have done it. Prime Minister Lai
Bahadur Shastri and afterwards the present
Prime Minister has done it. We have
expressed our anger against the bombing and
we have asked them to withdraw their army.
We have said that the Geneva Agreement
should be implemented.

SHRI NIREN GHOSH: I would like to
correct you. There was some such thing as you
say in the Report of the External Affairs
Ministry but then an explanation was called
for and then it was said (hat it was done by
some minor official and then you said that
after some political settlement the U.S. army
would withdraw. What sort of political
settlement do you want ?
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SHRI AKBAR ALI KHAN : We have said
that we do stand by the Report and that
propaganda that some minor official did it and
we did not approve of it and all that is wrong.

SHRI NIREN GHOSH : Madam Deputy
Chairman, I would like to know from the hon.
Member whether he says that the Government
stands for the immediate withdrawal of the
U.S. army. If so, then say so plainly. Do they
say—not the bombing of North Vietnam—
that the U.S. is committing aggression against
the Vietnamese people in South Vietnam or
not?

SHRI AKBAR ALI KHAN : That is the
Communist view; we do not agree with it. We
do not ascribe aggression to anybody. That is
your view; I can understand that but there we
differ.

SHRI NIREN GHOSH : What have the
Americans come there for and is bombing not
aggression? It is perhaps peace.

AN HON. MEMBER: What about Tibet ?
That you forget.

SHRI NIREN GHOSH : That is how you
are getting isolated.

SHRI M. PURKAYASTHA (Assam) : Will
you condemn China for occupying our
territory ?

{Interruptions)

SHRI NIREN GHOSH : I will come to that.
You have been shouting enough. I have come
after eighteen months and I would like you to
hear me.

So I say today our economy has been
mortgaged because the World Bank has be-
come the censor. It dictates the terms and we
have to follow. As regards the PL-480 funds,
a large amount is earmarked which it can
spend as it likes and the Government cannot
question it. I have heard from an important
official that the U.S. Government have
photographed the entire Himalayas militarily
and then graciously they sent a copy of that to
the Government of India. And you have the
cheek to tell us that you are independent and
you formulate your own policies. And that is
why we are agitated about Vietnam.
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[Shri Niren Ghosh.]

AJregards the other things referred to by my|
friend, I am just coming to them. Now, as
regards the Chinese bomb blast, 1 would say
that I stand for the defence of my country. 1
am not prepared to depend upon anybody,
either America or the Soviet Union or the U.K|
We have to defend our country on our own
strength, on the strength of our people. So, if
our security is threatened, we do not want a
nuclear shield. 1 disagree and violently
disagree with the policy formulated by the
Government of India that the nuclear powers
should give an assurance that they would
provide a nuclear shield to us. For India to
depend on the nuclear powers for our political
independence is to surrender our political
independence then and there. So I stand for
this, that whichever country in the world has
got the power to make a nuclear bomb, i
should make it. If all tha countries possess
nuclear bombs, then there will not be any
atomic warfare. Those imperialists, the
Pentagon bosses, will think a thousand times
before launching an atomi.: war. Now, if they|
have the nuclear monopoly, they can dictate
the terms to us. Who else in the world is afraid|
of the Chinese blast, except the U.S. and U.K|
imperialists and their hirelings ? 1 for myself
take the stand that we have nothing to fear
from their bias's. Let the forty crores of people
muster sufficient strength to defend our
country, whatever be the circumstances.

DR. M. M. S. SIDDHU (Uitar Pradesh):
By annihilation ?

SHRI NIREN GHOSH : Annihilation by
abomb ? !

DR. M. M. S. SIDDHU : Annihilation by
radioactive fall-out.

SHRI NIREN GHOSH: Nobody in the
world has the power to wipe out forty crores
of people. Have the U.K. or the U.S.A. ever
said that they would never be the first to use
the atom bomb ? Consistently they have
denied this for the last two decades. Why?
Neither the Government of Great Britain hag
given any such promise. The Soviet Union is
ready to give such a promise. They have
pronounced it. Whether it may be true or false
we could only believe it. The Chinesg
Government have done it, but the Governmen
of U.S.A. and

[ RAJYA SABHA ]
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the Government of Great Britain have con-
sistently refused to give that pledge to man-
kind that they will never be the first to us«
atomic weapons.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN in the Chair]

What does it mean ? If anybody has to fear,
it is from that quarter. Mankind should have
cause for fear from that quarter. It is they who
have refused to give a pledge before the bar of
mankind. It is strange that our rulers rely on
the enemy number one, the US. imperalists, to
defend our country, to provide the nuclear
shield. I think we should not be so panicky in
order to defend our country. Let us rely on our
own strength and on that basis defend our
country. So, from this foreign policy, naturally
as a consequence it follows directly, our
internal policy has come to this. The spiralling
rise in prices would never be checked under
this policy. It would go on rising and rising.
The food problem would never be solved. In
regard to our industries, even in regard to the
small industrial capacity, whatever we do, it
will be under-utilised. As it is at present in
respect of several important industries some 20
per cent, 30 per cent or 40 per cent of the
capacity is under-utilised. Spare parts and
components are not there. We have not got the
machine building industry. We do not go in for
that, but we depend upon the imperialists for
that. So, in that case, if they underwrite our
sinking ship, if America is prepared to pour in
billions and billions continuously, year after
year, perhaps we can float for some time, but
this ship i* leaking and even America's billions
will not be able to plug the leak. Ultimately, if
these policies are pursued, which are all I say
anti-national policies, we will come to disaster
and it is time....

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Thank you, Mr. Ghosh. Your
time is up.

SHRI NIREN GHOSH : If you tell me, I
shall sit down.

SHRI M. N. KAUL (Nominated) : Mr.
Vice-Chairman, I am grateful to you for
giving me a chance to say a few words on the
burning issue of the day, namely, the recent
nuclear explosion by China. A year
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or so ago, when we were in London in
connection wirh a parliamentary delegation,
I had opportunity to visit the atomic estab
lishments there. Naturally the question was
on our minds as to how long it would take
us to make the bomb if we took a decision.
We put that question to the experts and
they said : "If you make your decision
today, then from the date of the decision
it will take at least two or three years for
you to make the bomb. You have the tech
nical know-how to a certain degree. We
know your capabilities, but the point is that
for making these weapons you have to set
up an entirely new set of workshops and
-everything new from beginning to end and
all that takes time. It is not a question
that you have the technical know-how and
you can switch over from some existing es
tablishments to adopted ones by making
certain changes. You have got to havs a
completely new set of workshops and adopt
a completely new pattern." Then, they said :
"All the secrets are not known to you. You
can find out those secrets as every other
power, that has tried to make the bomb,
has had to do. Some of the secrets you
will have to find out' by experiments. For
that you will have to do a little experi
mentation of your own. So, it will take at
least three years to set up the thing, to do
your experiments and then you will be in
a position to explode the bomb." That was
their estimate. When the Foreign Minister
said this morning that we have the techni
cal know-how, that may give rise to an
impression that within a short time we can
swiich over from our existing establishments
and make the bomb. If this impression is
created in the public mind. I think that
impression should be clearly removed and
it should be established beyond doubt as
to what is the opinion of the technical ex
perts, what time it will take from the date
of the decision to make it. Government
should make it clear as to what is the ex
pert opinion. Then, incidentally, we got
into conversation with some junior people
in the establishment, who were very in
telligent. The junior people, with whom
we had talks, said : "Your Prime Minis
ter _ "—referring to Shri Lai Bahadur

Shastri—"Your Prime Minister thinks that
the present policy may not be the policy for
all time and we also watching very carefully
the mounting public opinion in India. That
leaves an impression upon our minds, in
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foreign countries, that India is moving slow-
ly and gradually towards making the bomb
and, particularly, under the impact of public
opinion and the activities of China in this
field, Government will be forced one day to
make the bomb." They said: "H you
ultimately make the bomb, then you lose
time. Suppose you make the bomb after five
years or ten years, then you would have lost
those ten years. You cannot, be any
accelerated process, make up these ten
years, because even though you may have
the knowledge, so much experimentation is
necessary, as the Chinese experiments have
shown." So, they said : "If you have to
make a decision, make the decision at
once." My plea today is, whatever be the
decision, let that decision be taken and the
decision must ultimately be taken by Parlia-
ment. Let there be a full-dress debate in
Parliament in oth Houses. All issues should
be clearly stated. All opinions should be
given and the matter should be determined
by Parliament, after a full debate. And if we
have ultimately to make the bomb, because
of the pressure of public opinion, is it wise
to wait, or is it batter to start now ?

Now, so far as the Disarmament Con-
ference is concerned, we have put forward
our various proposals. Those proposals have
not found favour with the great powers. It is
no use, I think, relying upon the shield. The
reliance that we place upon the nuclear
shield is because we think that any use of
atom bombs will lead to s world war. Now,
all these things are pure speculation. As
politicians we have to proceed on something
more solid than sheer speculation. The
danger is facing us.

(Time bell rings)

There is only one more point that I would
like to make. I would refer to a statement by
Mr. Dean Rusk, who said a week or two'
ago: "If China, sooner or later, comes to
discuss matters with us, then China herself
will be a very powerful supporter of non-
proliferation of the bomb." That is to say,
China wishes to get admitted into these
disarmament conferences as a full member,
as a potentially great power, and then will
join the other powers to stop the spread of
nuclear powers.
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[Shri M. N. Kaul.]

Then they also made the point, some of the
people who talked to us, that greater delay has
also another danger, namely, that various
economic pressures will be applied by great
powers, that is to say, they may withdraw
economic aid and apply o.her threats to
prevent us from making ihe bomb. I feel we
have already delayed a decision and time is
the essence of the matter. Whatever be the
decision, let it bo left to Parliament to decide;
but the decision should be taken now and here
for a long time to come.

SHRI CHITTA BASU (West Bengal) : Mr.
Vice-Chairman, the Finance Bill, broadly
speaking, reflects the economic trend of the
nation. Sir, the Members opposite loudly say
that the Government is wedded to socialism.
Naturally I expected that this Finance Bill
which embodies the financial proposals would
contain something regarding socialism and
socialist principles. But I am disappointed to
note that the broad and predominant trends
that have been revealed and reflected in this
Bill more and more are akin to the capitalist
way of developing our society and economy.
Socia-lims has been given the go-by. We
cannot speak of socialism if we approve of
this Finance Bill.

Sir, if we are to attain socialism, if we are to
attain self-reliance, if we are to attain
economic independence, the primary task, the
primary object should be to free our economy
from the bondage of foreign domination. Sir, I
regret to note that no such step has been taken
or proposed so that our economy may be freed|
from the agelong domination of ihe capitalist
and imperialist bloc. I have not got much time
at my disposal and therefore I do not like to
quote figures to prove that we are drifting
more and more towards that. Therefore, I
refrain from quoting all those figures although
I possess many. But during these three Plans
we have seen that foreign aid continues to
increase with every Plan. During the First Plan
the foreign aid utilised was of the order of Rs.
210.70 crores. During the Second Plan it was
of the order of Rs. 1435.31 crores, and during
the Third Plan it increased much and it was of]
the order of Rs. 2519.49 crores. Therefore, 1
think you will be convinced that there is a
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regular increase in the quantum of foreign aid
in the matter of executing or implementing
our Plans.

Again, foreign aid estimated for the pro-
posed Fourth Five Year Plan is about Rs. 4800
crores although not finally fixed, although not
finally accepted. You will agree that this
increased foreign aid, the bulk of which comes
from Anglo-American bloc, is likely to make
certain inroads into our national policies,
national prestige and sovereignty. Therefore, 1
expected that something would be there in the
Finance Bill to arrest this process and take our
economy on the broad and firm road of self-
reliance and economic independence. So I
raise my voice of protest against this. Sir, you
may say that the Government has undertaken
the establishment and expansion of public
sector which is a very salient point in our goal
of attaining socialism in the country. I have
got enough figures to quote but due to paucity
of time I refrain from doing it. But my
comment in this respect is this. With respect I
may submit that this public sector has not yet
been developed most conscientiously I will say
which should serve as a powerful lever to
counteract the machinations and the resistance
of the private sector. It has not been led to a
commanding height from where our economy
may be moved more and more towards
socialism and to a better position to fight the
possible resistance of private capital. On the
other hand what have we seen ? We have seen
that private capital has been deriving benefit
out of it. I would like to submit that the big
capitalists are deriving benefit out of this. The
way the production is made in the public
sector, the way the price is fixed, the way the
distribution is made, all these accord fully with
the likes and interests of private capital.
Therefore, they have got nothing to lose.
Rather I say that they have derived benefit
without involving themselves much in the risk.
Sir, I can develop the point but due to paucity
of time I refrain from doing so. Still I regret to
place before you the fact that our Government,
although wedded to principles of socialism,
have been offering concessions after
concessions to the private sector. Even in this
Finance Bill I find that some concessions from
the taxes have been offered. While these
concessions for private sector are being
offered,
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more and more taxes are being imposed upon
the over-burdened common people whose
backs are already crippled. They cannot
further withstand the imposition of new and
crushing burden of taxation, and Government
have done it. In doing so they proclaim that
they are bringing in socialism. In doing so
they say that they are trying to develop an
economic policy which is in the best interests
of the people of our country.

Sir, I want to draw your attention to this
point also. You would like to know that
indirect taxes which our common people are to
share have constantly been increasing. I have
got many figures but I will simply put two
figures before you for your consideration. In
the year 1961-62 the indirect taxes were of the
order of Rs. 636.39 crores which increased to
Rs. 1,271.19 crores by 1965-66, almost an
increase of 100 per cent. Sir, this is the way in
which they are building up socialism. I want
the Finance Minister and also the hon.
Members opposite to take note of it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Thank you.

SHRI CHITTA BASU: Is my time over?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I am sorry.

SHRI CHITTA BASU: Everything is with
you.

THE VICE-CHAIRMAN (SHRI AKBAR|
ALI KHAN) : Secretary will read a message.
The Finance Minister will reply tomorrow.
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MESSAGE FROM THE LOK SABHA

RE COMMITTEE ON PUBLIC
UNDERTAKINGS

SECRETARY : Sir, I have to report to the
House the following message received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha :—

"I am directed to inform Rajya Sabha that
Lok Sabha, at its sitting held on
Wednesday, the 11th May, 1966, adopted
the following motion :—

"That this House recommends to Rajya
Sabha that Rajya Sabha do agree to
nominate three members from Rajya
Sabha to associate with the Committee on
Public Undertakings of this House for the
unexpired portion of the term of the
Committee, in the vacancies caused by
the resignation of Shri Abid Ali, Shri M.
N. Govindan Nair and Shri M. Govinda
Reddy from the Committee and
communicate to this House the names of
the members so nominated by Rajya
Sabha.'

"2. 1 am to request that the concurrence
of Rajya Sabha in the said motion, and also
the names of the members of Rajya Sabha
so nominated, may be communicated to this
House."

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The House stands adjourned till
11.00 A.M. tomorrow.

The House then adjourned at five
of the clock till eleven of the clock
on Thursday, the 12th May, 1966.



